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No. 130] HYDERABAD, WEDNESDAY JUNE 1; 2016,
o NOTIFICATIDNS BY GOVERNMENT
X
- LAW DEPAR’I’M}ENT
| (B

LAWS IN THE COMBINED STATE OF ANDHRA PRADESH AS ON 02-05.201 4, THE APPOINTED!DAY -+

ADAPTATION TO THE STATE OF TELANGANA.
fGO. Ms. No. 45, Law (F), I sze 7016]

[Prive : T. 600 Paise;

CIn r:w:ruac of Lhe pDWc‘:rS ‘conferred by Scctmn 101 ofthe Andhra Pradesh Rcorganlsatmn Act 2014 (Centz aj,_'-'l |

Ac:t G of 2014) the Governor of Telangana hereby makes the following order, name!},f - ‘
Lo (1) - This order may be calfed the Telangana Arlaptatmn of L.ws Drder, 2016
o (2) It shall come into force with effect ﬁom 01.66. 7016 ‘- '
2. g} Tn l,l'us Order- ' T

“(8)  “Law"includes any anagtmenL UrdmanLE ragu]dnmn order; bye, 2w, :u]c St,hr»me_ o

notification or cther instrument having, immediately- bc,fore the appomted day the .

. foree of law in thc whole of the State of Andhra Pradesh
{b) appointed day means the 2 day of June, .2014

{c} 'f:mmng (aw feans .&h Andhre Pradesh Law,
the mtr:rprf..lat}cm of a State Act,

and ared as specified in saumn 3 of the Andhra Prad::ﬂh Rwrg&tmatim Act, 2014,

5. The Acts / Regulations, specified in th&f irét Sehedule to this Order lnuludmg the laws made thereunder, and *

30001 ht, Andhra Pradesh Geneeal Clauses Act, 1861 shall apply for the mtarprctatmn ol"thts Orrdder as it appliss for'

- 4. For the purpose of this Dld::r and the laws adaplc:ti hm:m the exprewrm “the ",taLe" e.hall have, the mean Lng

which were in force in the whole of the State of Andhra Pradesh as on the appointed day immediately L\Lforo the ﬂ S
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R i GAZETTE. EXTRAQRDINARY.
. othen ‘Gm‘mp‘c:te'tj’t?aunﬁ‘j'r"_?iy: have offect and be in-.forti"zf;""i ‘

- modifications as specitied Below, or if t s s0 directed Shat staf
| | the short title of every. Aut / Regilsf |
i3 citation by the nutiber and yeatasinficated therein shall be amended as spooired 1ty

. corresponding entry in coi wrri(4)theent and all references to any such law in any ot
+ law shall §tand modified aceordir o '

] —

her

Slyy

(BY " fer the words, “A'ndhra‘.Prad&shjf whgrever they. ocour. the word “Telangana” shall be -

substitutetf tiefefor and thers shallalsobe mats in any'senféiide (n which the said expression
or any expredsion cognate thergto or any, grammatical variation thereof oecurs, such

- cousequential amendment 45 the files of graffimar may regiiire.

6. Al the other laws, including those made under ‘thé:‘.hadérjtéd Acts, specified. in Colurnn {4) of the Sscond
Sche:;iul.:,uwhjch_wé;e in existence as on 02.06.2014, but not;adapted 4s on the date of this Order, shall be desmed 1o
“have been adepled 1o the State of Telangana. o '

i

7, _" The anaaﬁﬁ:ﬁ:nﬁs specit ;

tolumn thereot

Hird Schediile sl fsbina f‘&paé’LJﬂd e extent: meationed in the fifth

‘8. Nothing Ir_{.th%3_.(;'1*4@5:'}@1%{}{_'ff‘e‘f:;t‘_"gﬁ;‘p.rgrv'_ic:-'us-bperatfb:i,;p'ﬁfﬁr_iything duly done oe suFered under, any existing,
law, or any right, privilsge, obii gation ordiab z'_'l_ity_:;ir&ady_.g;gy@;;d; ateruéd.or intred Gnder any such Jaw, or any?
‘peraity, forfeiturs or ponishment incurred in respect of any offence already committed against apy such law!

f_F.’,art—'l," |

e.State of Telangars, §L%lj_i&ct lo the adaptafidh -and B

:_spariiﬂed in Cofumn (3) of the First Suhadula&ncﬁ '

eSS



; PART - ¥ (STATE Ruyes -
ANDHEA PRADESH WATER (PREVERTIGN

AND CONTROL oF POLLUTION) HULES, 1974

'G-D,MS.NG.SSD, dt. 4-12-1975 ... Inexemise of e powers conferregd

by Section 64 of the Water (Preventian and Contre) DfPDHuﬁDn)_ Act, 1974

(601 1974), the Staie Government 5 frpr Consmitation with-the State. Board -

for Prevention and Control of Water Pollution hereby makae ﬂ*sezfoilmwjng
Iijes, namely : - - '
' Chapter |
P'rpjlimfnar‘y .
1. Shorttitle ang tommencement (1) Thessa Rules may be called.
the Andhira Pradesh Water (P'r_f::vamioh and Coutro] of Pollution) Rules, 1574

(2) They shall come into force on the dats of their publication Imthe =

Official Gazetie,

2. Definftions Ip thee Rules unjess the context otherwige requires,— -

(8) "det” means the Water (Frevention and Contre] of Pollution)
Act, 1974 - | :
(0 “Chairmear; - means the Chalrmar of the State Hoarg:
(3) “Stafe Boord Eabom{my“ meany 3 laboratory established of
. Tecogrlised as sugh unges Sub-section (2) of Section 17,
(@) “Stare Wage, Laboratory MEans a iabaratory tstablishad o
specified ag Such under sub-section (1) of Section 52;
(&) “Fopm IneAns & form set oyt i Schedule 1; . S
(B Member Means a memher of the Statz Board and includes
the Chairman thereof: ' T

1

L

(8) "Memper Secretary’ m cans.tﬁ'aMembcf Secretary of fhe State
Board; ' :

() “section” MBENS A seetion of the Act:
(D) “schechils Means a schedula ippended to these rules;
1) "year means the finaneia] Vear Comimencing on the ﬁra’fda}f
of April _
1) "Heatth care Bsiablishmenp shall mean ang include all the
Hospitals, N TSing Homes, Diagnostic centres and Laboratories”
irespective of s1zs capacity hed strength ] SR
o Chaptar Iy e
Terms and Conditions of Service of the Members of the State
Board and of Comrniﬁae; of State Board

3, Salaries, allowances ang Other tonditions af service of ¢le
Chairman —{1) The Chairman shall be paid-a fixed

[

monthly salary of

““T[_EE"E%E‘WTF E?Z?ETFT(ERTET aierr T

2. Added by G.0.Ms.No, 50, 41 28-0-18g4 3
TR

2 ‘-—'inl-u-l-&_-—.__

ml.lll!-‘ld:kil-l‘-«lr‘-]l\-r_n— .

Li.'-:.‘.u.m:mmmhamm““%
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gp LA RELATING 70 ENVIROMMENTAL OLLUTION D PROTECTION [ R8

(2) The other terms and conditions of service of the Chairman,
including allowances payable to him, shall be pyable a8 Ty be
specified in hig order of appointmcnt and in the absence ofbeing 80
specifie:d, such terms and conditions shall be, as far as may be, the
gatrie a5 are a'ppﬂr:.ab’lc to a Grade I Officer of corresponding siatus

of the State Government.

(3) Motwithstanding anything contained tn sub-ruies (1) and (2},
where a Government SeTV antiz appoiniedas Chairman, the 8TIms and
conditions of his service chall be such ag may b2 specified by the Stale

Government from time to fime. _

4 Salarjes, allowances and other condition
Member-Secretary «——(1) The Member-Secretaty shall be paid 2
manthly pay in the scale of Rs.1,675-715-2,125. ' '

- (2) The gther ierms and conditions of serviee of the Member-
Gecretary melnding allowances payzble tohim, oehail be, ag Tar as Mey
Le, the same a5 &I applicable to 2 Gride.] Officer of corresponding
status of the State Government.

(3] Notwithstanding anything contained in sub-tules (1) and (2)

~ where & Covernment seryant 18 appoisted as Member-Szeretary, the
terms and condition: of his ervice shall bo such as may be specified
by the State Government from vime to time. o _

* 5 Terrms and conditions of corvice of members of the StaE
Board —(1) Won-official members of the State Board resident i
'Hydﬁrabadshallbapaid o allowance of rupees twenly-five per day
for eich day of ke actual meehngs of the State Board. ‘

(2) Mon-nificial members of the State Boacd, not resident in Hyderabad
ehali be paid an allowanee of Tupees rwenty five pat day for sach day of
the actua) meetings ofthe Giate Roard,and 2180 sravelling aliowance and
daily allowance at such rate as 18 admissible toa Grade-] Officer of
the State Government: _

provided that in cass ofa member of Legislature who iz alsoa
member of the State Board, the said daily and sravelling allowapce will

be admissible when the egisleturs is not 10 session and on prod uction
ofa certificate by the member that hehas not drawil any such allowanice
for the same joumey and halls from auy other Governrent sOurce.

¢ Tees and allowances fo be gaid to such members of a
committee of the State Bo ard as are mot members of the Board
upder sub-section (3} of Section Gi—A member of a committes of
ihe State Board shall be paid in respect ofmeetings of the committee
iravelling and daily allowances, ifheis 2 non-nfficial, at the rates
specificd ig Rule 5, as if he wers qemher of the State Boaxd and, 1f
he ig & Government gervant at the rales, ndinissible vnder the relevant
rules of the resp active Government under whom ke 1o serving.

Ly
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Qhapfe_r i

of the Chafrman_.and Memberﬁ
Appmfntments'of Officers ard Employess .
7. Fowers and dutieg of th

¢ Chalrmay =1} The
have OVerall contrp) OVer the day~r0—day activities of the §

A an Ay underiake TOUTS Wit

Powars gl Dutiag

tate Board - -

hin State fop Carrying oyt .
: ns, of the Stat@'Boa;rd; ‘ ' '
S

Provideg that he shaj] keep the Gt
Govemment, Housig ]

nistration and Urbag
Dapar"tment_) and the Sta; 1

(3) Subject tg ]

| g S=ctiop (3) beac[‘iQﬁ 12,
the Chaimmap shall have A3 POWETS it matterg of prometioy ton
ransfer apg Imination o ‘

, ﬁrma"tfo.ﬂ;“_ '
1ot service of he officerg and tmployesy of the
Bourd, h

(4)In the matter of aocepy ;

thougand in'each eg

mtioned_budget"pmvi.ﬁ*jcn, the Chairmapy shall
Ministrative]y, approve and Sanction ajj estimates,
8. Creation gpq Abolition of posy ~—The State Boarq may create
Such posts ag jy “onsiders necesgary for the elficient pars;
functions and may abalis, ALY Dost sg Created;
Providc;d that for the Creation of: and

(5) Subject {0 0vera]] na

se,
have fiy)) POWers to 54

APpointment 4
and equivalepnt POsts, the
& Government

2. Powers ang duties of the I'ermb&r—Secr‘@rary —The Member-
Secretary gha)y be subordinate ry the (]

DAImnan ang shall, Subject to the contrg]
of the Chamﬂ_an, ﬂxm'cis:e_ﬂm o]
(1) The Member-

lowing Powers, namely L.
S@cmtm‘y shall be
PEpPers ofthe Board and
(2) The Ernber-

lncharge of a)7 the confidantiag
shall be Tesponsible fiyy PICSEIVIng then -
lensver gq
diretted by the Chainnan ¢ by the g :

hpaperg wi
- otale Boarg
(1) The Membm'—}]ecr

- the State Board for his pf:;msal, any recor
(4) The '!\/I'ernbrs_:rwSecmtmy shall be entitled g ca)) for the SeTvices
ofany office; Or employes of #he State Boarg
ang dozumien e for sdy fre

; the pogt above
State Boarg shai]

& 1o any member of
¢ of the Board,

E{:retary and

Chlairmau shal] =~

(Secretary 4 the -
szvelopment'

® BCCeplance of

— gt
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alsn fo camy out inspection ofany departrnent 2l &y time including

checking of actounis, youchers, bills and otner records and stoTes
pertaining 1o tha Board or regional offices thersunder,

(5) Thoe Member-Secretary may withhold any payment
provided that ag soon as may be after suc};_wi.thlm}dmg of
payment the aatter shall be placed before the State Board for
| its appravel, :
(6) The Member-Secretary
meeting of the State Board and T
. conshtuted by the State Boartd.
(7) Al orders ot instructions to be jesued by fhe State Board shail
te gver the signature of the Mamber-seoretary ot of any otherl
officer authorised 11 fhig behalf by the {Chaimnarn.
(8) The Member-Secreiary shall avthorise, sanciion 0T Pass all
payments against allotments made or estimates sanciioned,
(9) The Member-Sectetary shail e and maintain confl davitial Teports
of 3]l Cliss I and Il officers of the State Board and shall gat them
- ouniersigued by the Chairmas. |
- (10) The Member-Secretary sh a1l countersign the confidential reports
of all the Clags IIT employees of the Stats Board. :
(1) The Member-Secretary ghall sanction the aonual increments of
- Clasa 1 and Class 11 Qfficers of the State Board :
atof Clase Tand Class 1 O fficers shall
1 of the Chairman.

shall malke all arTangemen ts for holding
1eetings of the Commities

Provided that the pcreme
o withheld only with the approva
ts of other employce
ause (i) shall be sanctioned by officers
{ by the Member-Secrstary. -

11 have full powers fof according

aiy The alnual INCTEmen

" Lot referred to i C

 authorised in this behal

(12) The Member-Secretary sha
technical sanction to all estimates.

(13) The Mernber-Secretary shzll exerci

perforn such other functibng as may

time to time either by the Board ot by the C

Chapter 1V
sons with State Board

4o such olher powers and
be delegated 1o him from -
hairmart. :

Temporary Association of Per
10, Manner and purpose of association of pers
Board :~—(1) The State Roard mray ibvile any Persen whose asgsiance OF
savice it considers useful to obtain in performing any of itg Tunctions, 10
patticlpate i the deliberations of any of its meetings,
{2)1f the persons nssociated with (he Board under qub-rule (1) happens
to. be a8 qon-official, vesident in Hyderabad, he shall be entitled 1o get an

5 of the gl Board

sons with otate '
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allowancoe of tupess twenty-five per day for each day of actual meeting of
the State Board in which be is s0 associateg ' |

(3) If such PEISON Is non-resident i Hydarabad he shall be entitled to -

Eelan allowance "frupess twenty-five Perday for each day of actual esting
of the State Board iy whichhe is sq associated and alsg 1o Tavelling allowarce
and daily allowange a4 such rates as ig 2dmissible 10 2 Grade I Officer of
the State Government, . N
(4) Nomﬂhsmnding anything in Sub-rules (2) and (3), if such person is
a Government servant Or2nempioyeeina Government undertaking he ghall
be entitled to travelling and daily allowance only attherates admissible under
the relevant rules applicable to him, : -
Chaptar v
Consulting Enginser
11 Appoiotment of copsulting eagineer .. Forthe PUIpose of assisting
‘the State Board in the performance of its functions the Board may appoint
A consulting engineer 1o the Boarg for a specifisd period net exceeding four
months ;. | e S _ - _
Provided thut the Bgoarg may, with-the prier approval of the State
Govemment exten the period of the appointment from time'to time;

- Provided further that if at the tims of the inifia] appolntment the State
Boardhad reason 15 belizvs that the services ofthe consulting engineer would.
b required for g period of more than four months, the State Beard shall not
make the appointment v thout the prior approval of the State Govemment,

i3 Power tp terminate appaimtm‘ent :—-—N‘otwithsfandjng the
Bppointment of a consulting engineer for a Specified period undey Rule i1,
the Stale Board shall have the tight 1o fermninate the services of the consulting

engineer before the expiry of the specified period, if, in the Opinion of the

Boarg, the consulting engineer ig not discharging his duties properly or to
the satisfaction of the Board or such a coursa of action is TECEssary 1n the
. Public interest. . Lo

13. Emoloments of the Consulting enginesp —The State Board Ay
Pay the consulting engineer suitable emoluments oy feas depending on the

hature of work, ‘and the quaiifications.and axp@ri:mqa-of*tha‘congulting"""

Enginesy . -
Provided that the State Board shall not appoint eny person ag bénsu]ti‘mg
ngineer withoyt fhe prior approvel of the State Governmept if the emnolurments
o1 fees payable 1o him excesds rupaes ons thousand per month.

14. Tours by consulting engineer :—The corsulting engineer may
-ndeitzks (ours within the State for the performances o the duties entrugted
7 im by the State Boara and in respect of sugh tours he shall be eptitled

‘0 travelling and daily allowances ag admissible to a Grade [ Officer of the
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Qtate Govemment. He chall, however, getthe prict approval of the Membet-
Qecretary 10 Mis tOUT DIOETAMIRE.

15, Consulting englaear not to disclose information . The consuiting
engineer ghail not disclose any informaton either given by the State Board
o7 ohtzined during the performance of the duties agsigned to him either from
fhe State Board of otherwise, to any persorn other than the State 1 pard without
Jthe written penmission of the Board. | A

16, Duties and Tonctions of the consulting engineer .—T1he consulting
engineer shall discharge such duties and performn such functions as Al
assigned io him, by the State Board and it vill be his duty 1o advise the Board
on all teehmical matiers coferred to him by the Board.

Chapter VI
_ Rudget of the State Board

17. Form of bud et estimates +.—(1) The budget in respect of the ysar

next ensting, showing he sstimated Teceipts and expendifure uf he Stats

Board shall b prepared in Forms 1,11, O and TV and submitted to the State”

Govermment, ‘ ‘ .
@ "Tha estimated receipts and expenditure <hall be aceompanied by the
revised budget sstirnales for the current ygar. )

(3) The pudget shall, as far as may be based ofl the account heads
specified in Schedule IL° :

18, Submission of budget estimates t0 the State Board :—(1) The
budget estimales 23 complisd in accordance with Rule ] 7 ghall be placed by
the Member-Secratary befors the State Board by ihe 5th October each year
for approval. -

(2} After approval of the budgst estimates by the State Board, four
copies of the final hudget proposals incorporating therein such modifications
25 have been decided upon by the State Board shall be subrnitled to the State
Government by the 15t October, sach Year.

19, Estimates of ectablishment expenditore on fixed recurring
charges +—(1) The estimates of expenditure.on fixed establishment g well
a5 fxed monthly 1ecuITing charges on accout of rent-aliowances, ete. shall
provide foT the gTOss sanctioned pay without deductions of any land.

(1) Tothe -stimates teferred to in sib-rule (1) shall be added a.suitable
provision for leave salary hased on past aXperience with dne regard to the

intemtion of the less members of the staff in regard 10 leave as far 25 the
garne Can be agcertained. '

(3 U EXpETIENCE indicates that the total estimate, for {ixed charges

referred to in sub-rales {13 and (2) is not Ykely to be fully utilised, a auiteble
1ump deduction hall be mads from the total amount eatimated.

%
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20. Re-appropristions and emergent expenditure :—Nq eXpenditure
which is not covered bY a provision ig the sanctioned budget estimates, or
which ig likely to be in expegs over,the amouzitpmviﬁed under any head, sha]]
be Incurred by the State Board without PIDVision belng mads by IE-appropration.
from some other head under whieh SAVINgs ars firmaly established &nd availahie,

21. Power to ipcyr expenditure ‘—The State Board shall incyr

- expendifure out of the funds reccived by itin atcordance with the nstmctions

slaid down under i State Financial Ruleg ofthe State Sovernment ang other
instructions jseyed by that Govermmen: from time to timga, '

~ 22. Operation of fung of the State Boarg .. The fund of the Sate
Board shall be operated by the Mcmbar—Secrcfary of the State RBoarg 0T in

- hissbsenee by any officer of the State B card who may, subject to the appraval
of the State Govcmment, be 5o trnpowered by the State Eoarg,

. 23, Saving *—Nothing in this-Chapter shall apply ébudgat aIréady
fnalised before 1he commencement of these rujeg. B
: ‘ Chapter vij .
’ Annual Report of the State Board ' :

24, Form of anﬁual Feport :—The annug] report in respect of the year
last ended BIVINg a true and Ay Becountofthe activitieg of the State Board
during the previeys financial year ghal contain the particulars specified in
Schedule ITT ang shall be submijtteg o the State Govamnwmby'-the 15th of
May edch year, ‘_ ‘ - L

- Chapter vy
- " Account of the State Roard o

25. Form of agpua Statement of accounts of the State Board:._
‘The.annual statement of Becounts of e State Board shall be in Forms V
to I¥, " ' L I

: Chapter X ‘ S _

"Report of the State Board Analyst and he qualifications oF -

‘ ' Analysts]- 0 o
26. Form of report of Stare Board Analyst ey 2 sarnple.pf. ..
ANy waler sewage or trade sffluent hag beensent for analysisip a laboratmy :

- established or recogrised by the Stats Board, the Stata Board Amalyst Eppointed
under sub-seclion {3) of Section 53 shiall analyge the famnple and subrnit to
the State Board a feportin triplicate in Forrg X ofthe resu)t of such analysis,

| '[26-A. Persong passessing, the following quahficationg are aligible for
Appointment g Government Analysts or as Board Analysts under sukb.
ss¢tion (2) or sub-section (3) of Section 53 of the Act as the Cass may be.

-'H—v-—-—“—m—.,._,_.-._.,.m_.r—p_,u_.b.-—m_m—.-.._m_hu_m_.n—v—m—..—m_uu_|_vu_-._-_a—n-——-\- ————

T Substitiled by 3.0.m1 N, 40, HM.A 2 Up. (M.A), dt 12-4.1881
2, inzeriey by bl q
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15t of 2nd Class M Sc., in Chemistry or its squivalent of a University
in India established or incorporated by orunder a Central Act, State Act or
recogrsed by the Umiversity Grants Commission wath five years sxperience
in the analysis of water in a feaching, research or Govermment Institution,

o . OR |

Post Graduate degree in Public Health Fngineering or Chemical
Fngineering with five years experience in the analysis of water, sewage and
industrial waste water in a teaching, research, or Government Institution :

Provided that for the first five yvears from the dale of constitution of
the Board i.e. 24th January, 1976 exemption will be given for appmnhﬂanl
of persons possessing the above experience.

Chapter X
State ‘Water Laboratory

17, Functions of the State Water Laboratory :(—The Sta te Water
Laboratory shall cause to be analysed any samples ol water, sewage or trade
effluent received by it from any officer authorised by the State Board for
the purpose, and the findings shall be recorded in triplicate m Form X1,

© 26, Fees for vepor! :(—The fees for each such report shall be such

as may notified by the State Government from time o tme,
Chapter XI
Powers and Functions of the Board
, 29,Sestion 19(1) of the Water (Prevention and Control of Pollution) Act,
1574 will be applicable to the entirf{ State of Andhra Pradesh.
30, Power to take samp]m —The Siste Heard or any officer

empowered by it in this behalf shall have powers 1o take for the purposs of _

analysig samples of water from any stream or well or samples of sewage
or trade effluent which 1s paseing from any plant or vesse! or from or over
arty place into any such stream or well anywhere in the State from any place
within or outside the premises ofﬂw industry at any lme,
- 31. Form of notice tdy ‘1(:)?1&@ under Clause (a) of sub-section (3)
of Secvon 21 shall be in the Form X1L :
3% Applicalion for consent ;—An epplication-for oblaining the tonsent

of the Board for bringing into use any new or altered cutlet for the discharge -

‘of sewage of frade sffluent into a stream or well or begin to make any new
discharge of sewage or trade effiuent into a stream or well under
Section 25; ot for continuing an existing discharge or sewage or rade effluent
into a siream or well under Section 26 shall be made to the State Board in

Form X1
D

. o
At e e o L
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'32-A. Small Scale Industries other thay, those listed in SchaduIe_(]’.’V)‘

shall also malke an epplication to State Andhra Pradech Pollution Contro

Beeard, in Form XUI-A for the PUIPOSE specified in Ryle 32, The

aclnowledgement of this epplication form woyld serve e pumpose of Consent
and there is no need for the industry tg obtain pencdjcal renewal of coreent
il such tims that 4 umit modjﬂes/changes 1t process por processes, Suck
application shall he accompanied by faeg specified by the State Board, State
sBoard mav condyet randoim checks or cajl for informatiag from any smal]
scale unit, and make a forme) consent order prescriiing conditiongs, ete., ag
required. ] . ' o ;
33. Procedure far making inquiry intg application for capgepns .
(1) On receipt of ap application for copgens under Section 23 ar Section 26,
the Stats Board may depute any of ]'ts_mo_fﬁgﬂa,accompani@d by as many
assisiants as may be necessary fo vigi: the premises of the applicant to which
such application relates, for the PUIRose of verifying the CoTraciness or
otherwise of the particular fumished iy tha application or for obtainmg such
further particulars or information as such Cfficer may consider necessary,
Such officer may for thal furposs inspect any place where water Or sewage
ortrade effluent g cﬂi.}char‘gad by the applicant or reatment plants, puriflcation
works or disposal systerms af the epplicant, and mayrequire the applicant 1o
fumish to liim any plants, specifications end other data relating to such

treatment plants, purification works or disposa] SYslems or any part therent

that he considers necessary.
(2 Such officer shall, befors Visiting ANy premises of tis applicant for
the plpose ofinspection under sub-ruls (1) above, give notice 1o the applicant

of his intention to do 80 in Form XTIV, The applicant shal] furnish to such
officerall facilities that such officer may ]f:gjtimataly,requfra forthe burpose.

(3) An officer of the State Boarg may, befors or afier Camying out an
mspection THAEF 5uhmle (1) above, require the applicantto fumizh to him,
orally or in Writing such additional information or clanification, ar io Produce

34. [Omitted]
35. [Cmitted] ST

‘136. Al the health care establishments shaj follow ﬂ'z.,ea_..ragﬁ]atm"]y.

guidelines as mentioned in Sthedule V] |
37. All haalth care establishments haw’ug;badwsufemgth 6f' 25 or rmore

shall take copsent for establishment apg opetation of outlats ae per

Section 25 of the Act. ' ‘ _

[37-A. ANl ths Healih Care Betablishments ag defined under Rule2(k)

and having a bed strength of twenty five (25) ormors shall apply for Consent
for Establishmen VOperaticn in Form-XT11 (&) of Sc:{hedu]ahi“‘}' '

1. Inseried by (3.0 Ms.Na, 26, di. 19-4.1004 : 1
2, Added by G.0.Ms.No. 20, dl.'28-9.1594,
3 Adrdeg By G.0O.Ms.No. 78, dl 27-g.1048

R

"'-'"--.-»;‘-_,

e

" "-“—..._,__ !
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State Board for Preventio

SCHEDULE |

FORM |

Detailed Budget Estimates for the year [9........

(See Rule 17)

n and Control of Water Pollution

b ADMINISTRATION
(Expenditure)
Feads of | Actuzals for the Sanclionzd Actuals of Actuals of -
Account | past three years estimate for | last six months|  six months
uuuuuuuuuuuuuu the corrent 1.6 year for (he current
1719 12 year 19 .. 19 .. year 19 ..
2.3 4 5 G 7
Revised Budget Vanations Variations Explanation
. estimate for - estimate between between - for columns
the current f for the next cols, 7 tols. § & & 10 & 11
year 19, S year 19 & 8
8 9 10 11 12
- FORM il

Establishment

State Board for-Frevention and Conircl of Warer Follution

Statement of details of provision proposed for.psy of nfficers/
Establislment for the year 19,

(See Rule 17)

Sanctioned pay of ihe post

Amounl of pro-

Name Reference
and 1o page Pay of the person coneemned | vision for the
designation | of estimate Due on 1st April Next Year | year at the rate
form Mimmi.  Maxi.  Actual in column 3(c)
" (e) ) ©)
() - Q) &) - (4)
inerement falling due within the year Total provisions Rematks
Date of Rate of Ameunt of for the year
mcrement | oincrement increment for i.e,, total of
the year eols. 4 & 5 (¢)
@) (v) ©) N
(5) - © ()

V4

=
B S

T e e



FVT ap WATER (PREVENT

ON 44D ConmaoL o POLLUTION,

and
designatipn

e ——

Children

£ —-10
——— S ———
Leave frava] Other Tota]
eduz:atf'ona] COncegsign aiIowanccs
allowsnee
_—__’___“_h_‘__ _________ — —_—

(6) ' (8) (9)
———"—n_\“——n—..__‘—a—w— '—!‘_‘—4_"_‘—n_,'—\l—m—u—\ - V—"‘—m—, . —a—,‘—m—,‘—u—_
—nu‘—|—"“—v—“—u—‘—_"—n—u._\-l—pi—k e ‘—u—u_,,"—n—-—_ i e n‘—wu—_,.,—m—..

TOTAT, , j ‘
——— e e
{

(See Rule 77)
“—"—m—.,._—u—.-—n—n—vn—u—h-‘—-—u_--‘—n'—v—-‘—'ﬂ—u_ ————— “_"—'*—M—N__Iu—n—‘“"‘—'u—m_w_,-—.—“—*—u—m_-——w“—u—_'—\—u
~Actual Particylsrg . Sanctioned budget grant
fanctioned of TN 18, :
Strength 45 gp posts Ng'* of Posts included . - Pay angd ‘
Ist Maren, 1g ) ‘ . allowanges
(1) (2) (3) _ (4)
% -hnbn“—bb'—“—hu_huq—m_h“—f—*——“ﬂ——n—mw‘——— =
| . I Officers -

{8) Posts filled
) Posis Vazant
Tota] | Officers
I Establishment
(3) Posts filjsg '
(b)) Posts vaguns
' Total Jj
Establishmen,
OI Clasg 1y
(2) Fosts filleg
(b) Posts vacant
Tola) I (ass v

‘—'—I—M—m——v_ —4_!——Nl—vk—u—'lv—u—\_'——u———_“—!'—‘—‘—u_u—n—“——"h“—\—“_—!—‘
Crand Tota] - LIl and 117 .
.W_____«th_b_wh»_}_g,__mﬂw__,u—_ﬁ_‘_ym
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EE——— e b P T =N

F}\plmmtmﬂ for the

Revised estimates Budgst esimales
R 1 — S - difference belween
o, of Pay MNe. of Py and sanptioned budget
posis’ and posts alipwances prant, revised
ingluded  allowances included estimates and budpet
eotiTales
e e — i
(5} (6) N (&) (¥)
N e e e

F rc.nd ]"r_ata1

l;—HM—ln—‘hy—ﬂ-N-'—ﬂ—lv_ﬂl

‘‘‘ ,_...,._.._m,_.—w—u,—m."—‘_,_,,_.. v

.,—m,—w,—m—l-;—f,—u;—n,m.__ —

R—

. FORM-V

Ctate Board for Prevention
‘Receipts dnd Payments for the Year

and Control of Water Polhmon

ended e

(See Ru!e, :’J)

_m—h-llw_mﬂ-v—‘m—l et

e —’

—

Previous YeaT

M;—;—l_”—n"_uv—r

—_—

Opening Balance
1. (jrants received
(a) from Goverrment -
(o) from other ageneles

1I. Fees
11, Fines and forfeiures

1V . Ipterestom investments
\J Misoellaneous receipis
<71 Misceilaneous advances

w—‘.,—w—m—-.w_m-—p._r

I’mwous ymt T’dymr_ms

‘‘ P ]

(1) Works
(i) Fixed sssels

(i) Other assels

(a) Laboratory
equiprnent
) Veheles
(c) Furnitures and
fxtures
(d) Scientiic instruments
and office appliances
(e) Tools snd plant”
5 Revenue skpenditure
(A) Adininistrative
(i} Pay of officers
(ify Payof egtablishient
(#) Allowancss nd
Tlonoraria

Wy

N

—_—
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Previous year

Receipts Previous year Pryments

VIL Deposits

2 Total

“1v) Leaves salary and
' pension contributions
. (¥) Conungent expenditure
Dedurt recoveres

(B)(1) Board laboratory
(1) Charges to be paid to the
State Water Lab oratory
(C) Rurming and
maintenance of vehicles.
() Mﬂi‘nmnamé‘ and Repairs ‘
() Building and land drainags -
, inclu'ding rents, if any
© ) Works
' (1) Fumitirés and fixtures
- (iv) . Scientific instruments
and office appliances
(v) Tools and plants
(vi) Temporary Works
(including maintenance and
Tepams) |
(E) Fees 1o consultants and
specialists
(¥} Law charzes
(&) Miscellaneous
(H} Fees for audit
3. Purchages
-4, Miscellaneous
5. Advances
6. Deposits
Closing balance
Total

Accounts Officer

- Member-Secratary Chairrnen

15

?"‘”‘"---u-m._u .
hinkhs k. PR
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. FORM - VI
State Board for Prevention and Control of Water Polluton
Anrieal Staternent and Conirol of Water Pollution. ...
Incorne and Expendifure Account for the vear ended 31st Mareh, 15,

(See Rulz 25) :,

A Expend itUl’lF: ‘ Ineome
Previous  Details Tolel Tolal Frevious Detzils Total  Total
year of of year of of

sub-head  major - sub-head  magjor
head head
} 2 3 4 5 § 7 8
Rs. Rs. Rs. Rs.
To By ‘
Revenue Expenditure (I) Grants Received
(Ay Administyative (a} From Governmenl
(v FPay of offisers (1) From other agencics
(iy Pay of esizblishment Total :
(i) Allowances and Honoraria
(iv) Lsave salary and pension _
eontributions locss ¢
_ (v} Board's contribution to the staff Amount utilised for capifal
provident fund expenditure
(vi) Contingent expenditure gaduct . Wet grant available oy revenue
recoverics ' expenditure
'(E) Raunning axpenées of
jakoratories (I} Fees ’
(i) Main labatatory ' (1) Service rental charges
(it} Paymentg {0 be made lo (TV} TFines and forfeilures
* Central Weter Laboreiory (V) Tnterest on investments

(YT} Miscellancous restipts
(V1) Excess of expenditure over income

(C) Running and msinfenance
of vehicles

() Maintenance and repairs :
(v Buildings and fand drainage
(i) Works
(i) Fumiture and fixiures
(i) Scientifie instruments and
office applizntes C Tolal
(v} Toeols and plants

(E) Temporery works
(including maintenance end repairs)

(Fy Fees to consuliants and specialists

15




6
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(Gy Law charges ‘ '

(H) Depreciations :
(i) Buildings
(i) Laboratory cqu!pmtnt
(iify Vehicles
(iv) Furniture and firtures
() Sripntific inatruments and office
appiianses ‘
(vi) Tools and piants :

—

() Miscellaneous :

() Write-oft of losses
(as per details in the 5tate.rne.nt attached)

(‘ii) Other miscellaneous | cxpand: Ure

(Jy Fees for audit -

(K} Fxcﬁss of Income aver “expenditure ' ' T
Tnla] ' J '

Agcounts Ofhieer  Member-Secretary Chajmean

o ‘ | FORM Vil .
Qtats Board for prevention and Control of Water Pollution - Annual
Siaternent of Accounts :

Ba]‘anc.-c—Shact as on.31st Marel, 15 oo
(See Rule 25) '

P

Prope riy angd asLais

C‘apital and Habilities

s P APl —

Previpus Details  Total Taotal Previous Details Total  Total
year of of year ef of
‘ sub-head  aAOT sub-head  major
head ' _ i e «-u—;——'--héa'd
‘ e — R ——
1 ¢ 3 4 5 g 7 8

et

(A) Capital Fund ~

T, Works == . -
(As per Form VTII}
2 Pixed essels
(A5 per Form IX)
(2} Value of land provided
by Govt. (at ¢ost)

(i) Grants received from Govt
for capital expenditure
(a) Amount ptilised upto 318t
March, 158 ..
(&) Unutilised balanee wn 31sl
March, 18 ..
(ify Grant from olher agencies fof (b)
capital pxpenditure

Buildings -
Balance as per last

|

P

e o B SR L ATE Tt e
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| E

: 2 3 4 5 5 7 8
(z) Amount utilised uplo 31st balance sheel
Mareh, 19 .
(b} Unutilised balance o7 ERE
March, 19 ..
i) Value of land pravided by Additions during the
Govt. (percentra) year
& Total :
7) Capital Reeeipts — |
Ih)(i) Deposits received for —
work from ouiside bodies- Less :
Teposits - Depraciation during the year
Lees expenditure — Towml .
(i) Cther deposits - 3. Other assets — '
D) Ammounts due — —w— '(As per Form (EX)m T
(i) Purchases (3} Laboratory EC]UipI‘Y;.f"ljt a5 per
' ! last balance sheel - /
Additions during the yeer,
(i) Others Totsl ' :

?E}' Excess of income over
expenditure —
{fy upto 3lst March, 19 ..
) Add for the year.
(i) Deduct—Excess of expendilure

SVET INCOME

Less

Deprecistion during the yesr

Tolal
(b) Vehicies as per last belance
. shaet ’
Addirions during the year
Trtel |
Less
Tatel
(c) Fumniture gnd fxtures
As per last balape® shesl
Additions Juring the year
Totzl _
Lesg Depreciation during the year
Total
(4) Seientific instrumenis and
office sppliances -
Ag per last baiance sheet
Additicns during the yeal
Total

Depreciation during the year

\%

— e,
terom



7

FYILY AP, WATER (PREVENTION AND CONTROL OF POLLUTION) RULES, 1976 g7

! 2 3 4 3 G 7 8

(e) Tools and plants -
A5 per lest balance sheet
Additiens during the year
Tatzl .
Less Depreciation duting the year
Total -

4. Sundry debtors -

(i} Amounts due frem outside
bedies for expanditure incurrede
, Expenditure
Less © Amount received

(1) Other zupdry debtors,

5 Advances - o

(g) Miscellaneous advences

{&) Other amount recavershle

Cash o
(8) Notice/short term deposils
! (b) Cash at bank '

(¢} Cash in hand
(d} Cash in framsit

Tolal “ ‘ C . Total ' -
Accounts Officer Membear-Secretary Chaimnan
- FORM VI ' '

State Board for Prevention and Control of Water Pollution ... Annual-
' Staternent of Acconnts '
Expenditure on works as on 3ist March, 19,,..
(Itemn I-Assets of the Balance Sheet)
(See Rule 235)  _ ... o

Upto 3]st March, 19 ...

Sl . Nams '
Ma, of Direct Overhead . .= Towl-m— -
work . expenditure v "7 777 charges expenditure
During the year 19 ... Lipto 31st March, 15

Direct Oyerhead Total Direct Owverhead Total
expendilure charges expenditure gxpenditure charzes expendiiure
Total
Accounts Officer Member-Secretary Chairman

19

SR ARG
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“ORM 1A
Control of Watet Poliution- Avmu ai

nhen and
punts

. Gtaternent of Ace
Tixed Assgets as On 115t March, 19,
(Ttam 2 Assels of the Balange- Sheet)

O)fher Assels az on 2lst March, 19
of fh!:’ Bafam‘"e Sn af) P

rate Roard for Preve

4 (1t em 3 Assels

sl Particulars " galance as On Addttzcms Tota

lo. of assels g1t Mareh, 19 o during the YEAT

ittt " [t ,...—a-n:—".—u—m—r ._m—'.—',_--—' ———————— ‘l—w_,\_,,_rrv—‘-'"_u'_m—‘ln-

w—'a.—w—“.—‘-—w—w— l—“m—‘n—"‘v—‘-n—w—"l,—u—"’_‘m—ﬂ_ aaaaaaaaa ,.,_.—w—“—'_"—“'v—‘ ————————— —

w—w—»—.—-v.—‘n.—uu.—..._,,_u_‘_ — .—u._m—u—.,,_m—-.—u:_‘,—u—‘ _____ i ~—.—‘—..,._‘”_,_,—~—",,_._,,_n—

Tepreciation Jales or writes Dalancs 3% GO0 Lumuiatwm
off dlring the, 1yst Mareh [epreciation as on

31"t March, 19,

etk

pring the "yEeT

Clhairrnan

et

FORM X
Repdrt DY the State Board Analyst

(See Rule 26)

Dated the e 15
(I) ............................... ctgte Board Analyst

1 hereby certify that I
tion (3) of gection 33 of the Water (F1 revention

duly appmnwd whder sub-s2C!
and Ccmtrol of Pollut mn) Act, 1974 (6 ofl G74) eceived on the (L) oo
. 1 ﬁcm (1T e e

day of ..
a Dample Df o0t analysis.

Iepmted balow '.
mnoned sampla on {TV)

for analysis
1furr_hm certify thatT have analysed the afpreme
_ and declare the regult of the analysis to be 88 follows :
T T
pniainer on receipt Was &8s

The condition of the seals, fastening and o

follows . : | 90




e
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934
e |
Signed this ... day of ... ... 19 .0 - o
' | (Signature) | ‘ 1'
“ . State Board Analyst . \
Address......._. - -
.............................. ‘l
.............................. |
TO 5‘
- (1) - Here writs thls full name of the State Board Analyet. | :f)
(II) Hers write the date of receipt of the sample. i
(1) Here write the name of the Board or persen or body of persons- {
or officer from whotm the sargple was receive ‘

d.

(IV) Here write the date of analysis. S R
(V) Here write i%.e details of the analysis, and refer 1o the method

of analysib, Ifthe spaceisnot adequate the details may be given

on a separats sheet of paper, ' '

FORM Xi .
Report by the Government Analyst
(See, Rule 27) -+ ‘

‘Report No
Dated the

I hereby cettify that, I (T).

, GDV&mmant,Analyst _
duly appointed under sub-section (1) of Section 53 of the Water (Prevention
and Centrol of Pollution) Act, 1574 (6 of1974) received on the (1)
..................... day of ... 19 -

- Trom (II) ..

asample of ... for analysis. The sample |
wag m a condition fit for anzalysis reported belaw '

I further certify that 1 have analysed tht aforementioned sample on
and declars the result of the analysis o be ag follows:

The condition of the seals, fastening and coniainer on receipt was as
follows | '
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...................

GovemmﬁmtAna]yst

Signed this. ... day of o 19

..............................

(I) Here write the f11] name of the Government Analyst,
(I Here writs the date of receipt of the sample,
(II) Here write the name of the Board or Persot or body of persong

or officer fiom whom the s&mple was received.
(V) Here write the date of analysis,

(V) Here writs the details of the analysis, and refer to the method
ofanalysis. Ifthe SPace is not adequats the details may be given
Cn 2 separaln sheet of paper.
FORM X
State Board for Prevention and Control of Water Pollution
Netice of intention g have sample analysed
(See Rule 31)

.\-a..n.-..-H.-...---...v,u.,”..-.u. .............

Take notice that it ig intended to haye analysed the sample of watey/
s=wage efflunt/trade sffluent which is being taken today the
19 i from (I)

----------------------------------------------------------------

........................................................
..................................................................

.........................................................................................................................

Name and designation of the DETFON
who takes the sample,

(I) Here specity the sirearn, well, plant, vessel ot place from wheres the
saraple is taken.

To

22

i

=
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- FDRM Xy - -
Application for gansent £y Discharge/Continuation of Dischargs .~ B

tnder Section 25/7¢ of the Act

Application for consent for dmcharge/cuntmuatmn of discharge
from Late
To '
' The MﬁmbErmSecmtaw, _ :
The State Boarg for Prevention ang Control of
Water Pollution, Hyderabag, |
Sir, - o

I/We apply for CONSENT under Section 25/26 of the Wa
and Contrg] of Pollution) Act 1974 (6 0f 1674} 15 brin
or altered outlet fop the discharge of "sewage/rade effluen

new discharge o Sewage/trade affluant* oy Continue to make disch

ter{Prevention

arge of

/sewage/ trada effluent freom lapd Premises owned by (1) T for
a period upto G o :
(2} Sﬁwage/SuHagc via drains/outfz]] SEWeIs/reatiment workg
(b) Trade effluent via drains/outfall SEwers/treatment works:
(c) Solid wastes into (3). '
© () A or
| () Onland for Iigation, bearing SUrvey No.ooo
adjoining/at 4 distance of |, | _........‘......_.....Istremn/rivez:, or

(131} Lake, pond, adjdiuing/a‘t A digtance oi‘",sfrt:am/ﬁvmy ar
(iv) Directly on land €a; OPEn pereoiation into Sub-terranian strata

of survey No,...... .~ e, adjoining/at a distance of
T strearmy/tiver, or B

.........................

.......................................................

(v) See elong/off the shore Imoven as

........................................

2. The annexure sppendices otherparticulars apd plang in are/* tnplicate/
‘ .

* attached herewith,

3T We further declare that the Information fum‘ished byl the annexurs,

appendices and pPlans is correct 1o the best of mv/our kquchdge. |
4. /'We hereby submit thar in case of change either of the pomt or the -
duantity of discharge or its quality, 2 fresh application for CONSENT shal)
be made apd unfil sueh CONSENT i3 granted np change shall ba mnade.
5. I/We hereby AETEs 10 submit (o the Siate Beard an application for
fenewal of consent one month in advance of the date of eXpiry of the
“onsented perind for outlet/discharge, if to be Continued thereafer

£ Into use any new 3
t* to begin to make,
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392 LAW RELATING T0 ERYIRONMENTAL pOLLUT

6. T/We, undertake 10 farmi
y the State Hoard.

sh ey other informalio

1N AND pPROTECTION LE

n within one manth

of its being ealled D
' | . yours faithfully,
Dated : Signaturs o SUTTITRTITRRTLS
: ‘pame of the applicant. ..
. pddress of fhe gpplicant oo
Accompanimaents: o
Anpexure to FOTm pan

Sirike out entries
not relevant '

Outlet/Discharge.

Ngte,— ATY applicant Krowing

SUpPTESSINg ATy informaticn pe
ander the. Act '
While filling fiiis

 itern shall state “Not cone
1. Full name o 4he apphicamt with zddress

#M iR b

Ty, giving incorIec
Azining thersto shall

Annexure the applicanti no
emed” apainst the 18

Exigting/Newl Altered.

t information Of
be liabletobe punished

¢ coneemed with any of the
jevant onel

| : Tel MO, oot
2. Fullname of1md/pramisagfins‘titute:/ UPRURPRTPE
| factory/indu.stry/local body: e
With address G
' Tel O, e e

o revenne/City SuTveY pumaber of
ch the application 18
Talulea and vilizge

3. Giv
Yand/premises for whi
made saing Dismet,

B[RRI
Area 1D TeCtares. e

1

4, Staternonth and year'in which the land/
pramisesfin critute/factory/indusy was
actually put 1m0 commisaion OF 18
pmpasad tn be put into rommission of

© he rponth and yeel from which the
1gcal body 1s functioning.

pAR

Village. o [T
City Survey MNo./Mauza

Revenue SUIVeY NO.
Area in Hectarss....o
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FXIE) AP waren (PREVENTION

5. State the CIVil/Military/Defance/

Indugtriai Esta{’

€, €it. under whoge

administrative jurisdiction the

D CONTROL OF PoLLumioy

applicant’s land/premises is s1tuated,

6.'(&)_ Stats whether the Ig

instirutﬂ/far:tory/indu&'try has

nd/premises/

declared as prohibited arzgs -

(b) If yes, state the name of the authority
copy af the order

and furnish a certified
under which the arey |
as prohibited zreag.

188 been declared

7. Ts the Industry/factory for which
application ig made closed on Sunday

Holiday. _
- 8 State WOrKing seasop
indusuy/factory.

9, (&) Numbar of w@rkers at
factory

PET year for the Fully ;;ax

t@ndiﬁg the

been

23
| -
AULES, 147 W
Callﬁctgral‘e...........‘..,.!..
Corporation...,. .~

Village Panchayat
Canlonment

..............

------

Defence Department. |

....................

State Govémment
Prohibiteq Area

Yas/No,

-------------

. Yes/No,
/

From To
.Frdm To
From To .
' . EVETY year
- Shift Shif Shift Gcnar}al
Mol No2 No3  syin

(b} Number of Workers residing in the

premisasg -

10. (For Local Bodieg only) :

(a) Presentpopulation

EER B o

{6) Papulation covered under reg)lar

sewerage faciliny,
(e} Population covered by
Conservancy latrines,

(d) Population having septic tank/pit

Envy facilities.

25

. -
HL&;%_HL&_M_M_%: A HL;_.

.........................................

........................................
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§ LAW RELATING 10 ENVIRORMENTAL POLLUT\ONl AND PROTECTION [FXl

1.{2)Give the 1ist ofraw materials, such as, metals, alioys, chemicals, olls,

fuels, ete, ussd Per month in Metric Tens.

_n,—m_._._—._-..—_.—,_Pn,_‘_._M,_a—d— e

Metal and Alloy - Name/Weight
Tnorganic Dyes ~
Chedicals o . e - Name/Weight
Orgamec Pesticides
e e T
(ils and Grease - Name/Weight
Tuels @ (a) Wood - Name/Weight
by Ceal : - Mame/Weight
(c) ol - Name/Weight
(@)  (Geses - Name/Weight
() Otiwer - Name/Weight
() Give #hs Jist of name of Products or.  Name of Qty mn
and by _and by-products No  Product. M.T. per
manufactured per month i (MT). month.
(c.j Give the list of possible intel- '
edimeproducts. T RTTO
- ' TIEHEEC et USES

12. State daily quantity of water in 1es
| CDomestio/I*ndush'jaV

" A'grj cultural/Oihers.
(In litres)

[

13. (A) State daily maximhum quanity
of cffinants arising Tom land/premises Houly
for which the application i made Wpaximum/Daily Maximu
{a) Domestic . |
(b) Iﬂdustial
(c) A griculiural
(d) Other
(e) Towl quantity of effluents
(B) Ctats hOW meagurements of 1ats and
quanfity 218 carried out:
14, State whather storm water drains Yag/MNo.
are kept separats from Industnal/
Domestic effiuent drains

96
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FXIT AP WATER (PREVENTION AND CONTRCL OF POLLUTION} RULES, 1978 05

15. () Is domestic efflusnt allowed 4o
mixed in industrial effluents?
(b) If yes, state ratio

et

16. (a) Describe if any treatment industrial.

or domestic effluent or one for

comblied effluent is made,

If ves, state the process of

treatment in brief (sepearately), |
(b) Is the quality of effluent emitiing
| either without or after reatment

approved by any au&mriiy’?

(c) If approved, fumnish the autherdty,
(Two certified copies to be sent).

17. (A) Is any, effluent, frorm any shop/s

hop

toxic? If s0, volume of this effluent.
L8, Is there any provision for disposal

of : '
(a) Domeustic effluent in public
undergronnd dewer.
(b} Industrial effluent in publm
- underground sewer

(c) Give the name of public auﬂmnty

_owning the sewer.

19, Is thers any pmwsmn for dmposal

of:
(a} Doamestic effluent ovaﬂand for

Tngaton. .
() Industrial effluent over land for

irrigation.

(2) Domestic effluent in the under-

' ground straia.
(d) State the area of land used for
(2) above in hactares

(e) State the area of land used for

(b) abave in hectares,

23

a5

Yes/No

Domestic/Industrzl
Yes/No

‘s

Yes/No

Already made Proposed to

be made,

TesMo  YesiNo

'Al':eady made Propésaﬂ to

. be made
Yes/MNo Yes/No
Yés/ND ' Yastm
Yes/No Ylas/ND- |

R T




g5 LAW RELATING 10 ENVIRONMENTAL POLLUTION AND pROTECTION | -

20, Giveguantitative gisposal of

litres provided for the Domestiic Tndustial Mixed

effluent in
places snentioned below !
) Simam/River o .-
(i), On Jand for irrigat
() On land for perealation ..
(tv) Take/Pond ..
- (v)y Tidal waies ...
(v1) Tstuarine Walers

(vii) Open sea - ‘ o ‘
21, Is there any provision for equalizing Alyeady made Proposed to
be made

or holding lagoons for tanks to sI0TE
fhe effluents during grfavoursble e
a1 conditions ! '

10T ...

stream of fid
(1) Nomestic efffuent -
() Industrial effluent
(13) Combined effluent -

2. Is sufficient land available/can be Yes/MNo

- made available? Incass pumping
offluent on lands have to DE congidersd

etails of composition of
vio/Industial/Combined efflu-
of the following -

. Bffluent aftel treatment
o st it
At

723.(a) Give d
1Jomes
ents in TESpPEC

. Effuent before treatnent

......,._u,,,'_._,,_.u—-m—ﬂ' : z I
At At

At
Max. M. Ave. . .
‘Dis\ s L THs. : s, Dis.

(17___#»9_.__«__%_@;; Ty B (3)

©® p*

G (olour-Units

(fi) Temperatur® "C

(iv) Suspended solids
() Total mg/1
(b) Fixedmg/l
(c) Volatite mg/L

(v) Dissolved solids ' ,,

(a) Total mg/1 99

——_

At Al

B T



X ]+ AP, WATER (PREVENTION AND CONTROL GF POLLUTION) RULES, 1976

(b) Fixed mg/l
(c) Volatiz mg/]

(vi) Totalvolatile solids mg/1

(vi1) Ammenical Nitrogen (mg/1) N:

(vin) Nitrates (mg/l) N.

(%) Dissolved Oxygen mg/l
. (x) B.O.D. 5 days 20°C mg/!

(x1) C.0.D. mg/l

(1) Oil and Greases mg/l
- (dn)y Chlonide me/i as (C)

(xiv) Phosphates (P) mg/l ,

(xv) Phenchc Compounds mg/l (as Phenol} -
(xvi) Cyanides (as CN) mg/l

(xvii} Sulphides (ag S) mg/t

(xviil) Sulphates {as 80,) mg/l

(xix) Insecticides mg/l

(30r) Total residual chl qrme, (as (LI ) mg/l
(xx1) Flouride (as F) mg/l
(i) Boroo {as B) mg/l
(ixiil) Arsenic (as As) mg/l
(xiv) Barium (a3 Ba) mg/1
(xxv) per cent Sodium

(Oexvi) Cadmium (as Cd) mg/!
Govil) Copper (as Cu) mg/l
(xxviii) Lead (as Pb) mg/]
(xxix) Chromium - (a) as Cr. (Mg/1), (b) Hexa- Vﬂenmj (as Cr) mg/l.
(o) Mercury (as Hg.) mg/1 ‘
(poxxd) Mickel (as Ni) mg/l

(xood) Selenium (as Se) mg/l

(oodi} Sitver (as Se) me/l

(xxiv) Zine (as Zn) mg/l

{(x%v) Any other metals mg/l
(ooevi) Caleiwm Chloroform Extracts
(oogvil) Pesticides (mg/l)

(soexviii) Coliform organisms,

MPH per 100 ml (monthly average)
(exxix) Bioaseay for toxic conshtuents .
TL 50 (96 hours) _ 99

A

Terding, . . .
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qig LAW RELATING 7O ENVIRONKENTAL SQLLUTION AND PROTECTION [ FHI

Note:~(1) Furmish & copY of the znalysis Teport of representative SATNPIES
carricd out by a competent laboratory. |
(2) Methods of determination 28 approved by the Board will be
followed fot detennination of 2bove mentioned parameters.

73 .(b)Is ths effluent toxic 7 Yes/MNo
(c) State if the industnal =ffluent 18 aving
(i) unpleasant smell ' Yes/MNo
(i) Lrritating and/or harmiul Vas/MNo
(iif) Corrosive ' - Yes/NoO
(1v) With colowr | Yes/No

(d) s thers amy sudden charge of
temnperalure axoeeding 10°C at

any Qe
24.(a) Ate fyoilities available with the
applicant for carrying out the Existing proposed
following tests of thae waste walers.
() Physical : Yes/MNo Yes/Ho
() Chernical b Yes/No Yes/INo
(iii) Bactericlo gical Yes/MNo Yes/MNo
(iv) Toxicologice! Yes/MNo Yea/No
(b) I yes, give details of equipment _ |
25. Hag the oo Application 18 made open
L Highly polluting mater.
Toxic/Organic/InoTZaNIc
o | Microbiological
(a) Cooling tanks . ' '
(b) Mixing Tanlks | which contem
(c) Mixing Fonds
() R e-gireulation wells
76, State details Tor golid waste | Iethod of Method of
' Des. (Quant, disposal,
Collection
Seagon wasie - \
-Spillage '
Rejected materials
SHENALIIE ovoomrerermrr o

Name and address of the
applicant on behalf of name
and address of the frm

Accompaniments
Flow sheet of effluents

0




FHLT AP WATER (PREVENTION AND CONTROL DF POLLUTION] RULES, 1975 Wy

ExpLanaToRy Nates ror Friing N Forwv XTI AWD THE ANNEXURE
The notes are given only for those items for which explanation ig
congidered desirable. Other items are self-explanatory. '
' Form XII | .
(1) Here mention the name of the owner of the land/pramises m case

it belongs to ather than the applicant indusgtry or factory. Ifthe

land/premises belongs to the factory/industry, say self.

(2) Hers mention the date up to which the congent is sought for.

(3) Here mention the local nams of the ¥iver/stream tidal watsr/sea
28 may be applicable Annexure to Form XL, o
"Outlei" means the arrangement for discharge of the effluent for
which the consent is sought for. -
"Discharge” means the effiuent golng out of the outlet,
"Existing" means that which is in operation at the time of applying
{or consent. ‘ : | | ) |
"New"means that which will be brought into operation in future,
‘Altered” means that which hag been modified due 1o change in

quantity and/or quality of discharge, arrangement and/or point of

discharge, Lte, ‘ . :
Items :-1. Here give the name of the persen who is authorised by the

institution/industry/factory/local body, ete. o transact their logal

businass, . _ |
Here give the ragistered name of the imtimTiun/indusny/factory/
-efe., under which the business ig carried ont,

5. Here state the concemed Institution, such as Bureau of Pulilic
El‘]ﬁ&mrisas under whose administrative contro] the nstitytion/
factory/Industry, sic., is set up. -

6. Application ... which are prohibited areas, such as,
ardinance factories, mint, eic.,, ' . |
C13(b). State method of measurement of hourly/daily maximum quantity

I

ofeffluent, i.e., by flow meters, Ventuary meters, V notch sump .

reasurements, or spproximately estimated, ste.

:16(a). Ifthe effluent is treated, give separately the raethod of treatment

and flow diagram of the treatment progess. -
16(h). Heremention “Yes" ifany other authority, such as, the Jacal body
MIDC, CIDCO or Gavernment Department has already epproved
the discharge of effluent either with or withput treatment, at the
time of establishment of the factory/industry. |
20. Here give the quantity of effluent of different types, such as,
domestic, industdal, or mizaed, etc, proposed to be oris let it
the stream/river, lands, sea, eic, as mway be applicabls,

31

- e L




1000 LAW RELATING 70 ENVEHONMENTAL POLLUTICN AND PROTECTION [ F-XIikA

[tems 23(a). Analysis 1o be furnished shall be covered as MANY parameters
ag are expécted to be found in the effluent. If some of the
parameters are not expected to be found say ‘not applicables’. If
somes oifer parameters than thoee listed vnder the ftems are
expected, the same may be menticned at the end. The analysis
shall be separately fumnished for domestic/indusital and combired
effluents.

23(b). Hete toxicily means that which is established by bio-assay studies
on fish, as per procedure giverndn the standard methods.
+25. This item is meant to cover such highly polluing substances which
do not ordinarily find way in the effluents, but are required to be
handled in the premises and which may, by accident, join the
effluent in large quantities,

[FORM XTI (A)

[/ S (See Rule 374)
/ | Andhra Pradesh Pollution Control Board ITnd Floor,
Huda Complex, Maitrivanam, $ R. Nagar, Hyderabad
Application for edrsent for Esgtablishinent/Operation for Health
(’ar¢ Establishment* under Sgetion 25 of the Wa‘tex (Prevention
: and Control of Pollution) Act, 1974. °
To be submitted in Triplicale

1. General
1.1. Name of the Health Care
Establishment with Address and
Telephone Nos.
(In Block Letters & In Full)
12, Name & Address of
Consultant appointed on
Environmenta! Issues, if any
1.3 List of main Departments
services (proposed to be)
Offered with total bed
capacity (Anmex. if necessary)
14 Approximate time by which ; '
‘Health Care Establishment
will go into operation™®*
1.5 Total Cost of the Health
{Care Establishment. '
1.6 Details of Consent Fees r Amourt D.D. No
Paid g : Date

1. Added by G.0.Ms.Ng, 78 Env F.E & T. (Env.), dated 27-6-1998.

AL



5

L. WATER, (FREVENTION AND CONTROL OF POLLUTION) RULES, 1975 1001

F-XilIA]
17 Mame & Address of the . Name of
Financia] Organisation. the Bank
2. an_:ation :
' 91 Location of the Health Care

2.3

3.
3.1

Establishment (Proposad)

8y. No. Village, Mandal and
District '

Area of land (proposed io be),
Acquired

Area (proposed be)

Developed ‘

- (2) Hospital Buildings-

No. of floots propesed.
and plinth area ’
(b) Patking
(c) Green Belt
(d) Quarters for Bmployses |
Present use of the land** ; Agficu]turaUFDmat/Sctt#].aniéﬁt/

F_a]lin/Co;ma,erciaURasidantia]‘
Waier Conmsnmption Details '

Source of Water . Public Supply/Ground/River/
Lake .
3.2 ~Total Daily Consumption -
(Lts/Day).
(linfeal

- () Water usad for Patholopical

(8

4,0
41

(4)

-

7.abs, Theatres, Rediation
. zopes, Washings sic.,
(if) Others (speeify)
Nown-Clinical
(i) Domestic and Canteens
(i) Boiler Feed & Cooling

(5} Others (specify)

Total 1 (ATH) =
Waste Water Discharge Defails
Tetal Wasts water Dischargs
(Lte/day)
Clinical "
(i) Weste Water Discharged
from Pathological Labe,
Theatres, Padiation Zones,
Washings =to.

(@) Others (specify) 43



1002

{B)

5.0
3.1

52

53

LAW RELATING T0 ENVIRONMENTAL POLLUTION AND PROTECTION

Non-Clinical
(i) Domesic and Canigens

(i) Potler Blow Down &

Cocling Bleed
(uf) Others (specify)
Total : (A¥B) =

Waste Water Treatment/Disposal’

Type of Treatment Proposed
to be adopted for different
sirearns of Clinical and
Mon-Clinical Wasie Water-Give
Details and Flow Chartt.
Point-of Final Disposal

afiey Treatment.

(Clinical and Mon-Clinical)
SeweszandﬁRive:I/Lakaa’fBay!
Estuary/oea

Waste W otkr Characterishcs

- of Clinical Wastie Water

6.0
6.1

63

64

vefore and after treatment

PH

B.OD.
C.0.D.

Total Suspended Solids

Total Dissolved Solids
Bagterological
Characteristics

Togicly

Bio-Medical Wastes
Catégory of Waste 10 be
handied.

Total Quantity of Wasie 1o
e handled per month '
(indicate whether by volume
or by weight)

Storage facility details

of the Wasiage

Methods of waste Treatment
TJispoé.al/Providad/Px‘oposed.

20

L EIA

Disipf@ctiDn/Daco*ntmnimtiQn/
Auto Clave/Hydro Clave/
Incineration/Burial/ Secured

1 andfill, Landfill.




F-XilA ] AP, WaTER (PREVENTION AND CONTROL oF POLLUTION)

6.5 Treatment and Disposal.
Facility Location & Addresg
6.6 Method of Disposal of
Incinerator Wagste or residue or
ash & Fmissiong if amy
6.7 Havs you any problems regarding
collection, handling, and trangpart
of wastes, if a1y, specify.
6.8 Are there any problems of -
subssquent pollution ol Air
Water or soi] likely at the place
of disposal of wagstes? ¢ yes,
pleass explain indicating the -
methed processed for Drevention
of such pollution.
. 7.0 Atmospheric ernissions
71 (a) Whether Auto Clave/
Hydrg clave is installed for
destruction of bacteria .
and pathogenic MiCTo-0rganisms
(b) Residence time of Waste in
AuchIéve/Hyer Clave
(c) Temperammma.imainad in
Auton--Clavm/Hyer Clave
(d) Pressure mamtained in
Auta-~CZ]ave/H'ydm Clave -
7.2 Incihera'torInstal]ed/Proposed
(2) Typs of Incinerator
(b) Capacity |
(c) Fuel
(d} Height of Stack
(e} Temperature maintained in
Primary and secondary
‘Chambers :
7.3 Energy demand
(a) In Plant Geperatiog
(b) Public Supply
(c) Totalrequirement

7.3.1 (2) Is solay Energy | o IY'E.S/ND".

(Froposed to be) Utiliged
(b) If s0, details |

35

RULES, 1078

————



{00

7.4

8.0
5.1

- LAW I;{ELAT}NG 0 EMVIRONMENTAL POLLUTION AND PROTECTION

enerator {3)
a) Capacity of Generator(s)
in KVA
(b) Type of fuel used
(¢} quantity of fuel used
Kg/hout .
(d) Height of gam—,lator stack
() Control Meagures |
imstalled/propesed
Other Source of Follution .
Is any odour problem (likely . Yes/No.
to be) occur (ing) fiom
your Health Care Establishment?

G
€

If yes, what measures are

8.2

I do hersby detlare that the statemnents made and information given
above are trus 1o the best of my knowledgs and belisf and that T have not
- concealed any information available with me in respect of these statements
"which may prejudice the grant of the Consent for Establishment/Consent for

(proposed to be) taken

‘MNoise Pollution (1f any)

mive details X :
& DE(“LARATIDN

Operation epplicd for.

I doalso hereby undertake to confomm to what I have staled above: and
also to conditions stipulated for the grant of Conéent for Establishment/
Consent of Operation at any time, under the provisions of the Water (Prevention

ENILA

and Control of Polluticn) Act, 1874 and the At @mwntlon and Contrel of

Applicable for “Consent for Esm,bhﬂhment cazes only"™.]

36

Polliztion) Act, 1981,
Date Signaiure of  the Applicanr
Place : Nems of The Applicant
Designation
\ , Address
Encl: 1. Site Plan
' 2. Location Plan
3. Mupicipal/Gram Panchayat CIaaTamca
4, District Medical and Health Officer Clearance
* "Health Care Establishinent" shall mean and includs all the Hospitals,
Nursing Homes, Diagnostic Centres and Laboratonm nrespective
of size/Capacity/Bed Strengt. )
ok
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FAIRA} AP, WATER (PREVENTICN AND CONTROL OF POLLUTION) RULES, 1375 1005

HEORM XUI (A) -
(See Rule 324)
Andhra Pradash Pollution Control Board Maithri Vanarm, HUDA
LComplex, Ameerpet, Hyderabad
(other than Industries listed in Schedule V)

Application form for 8.5.1.. Units for obtaining No Objéction
Certificate/ Consent for establishment/Consent for operation

required under Section 25/26 of the Water (Prevention and

Control of Pollution) Act, 1974,
(To be submitted in triplicate)

1. Genaral ' RO
I.1. Neme & Address of the Industry Phone e, A
12. Name & Address for correspondence

(with Phone Number) . o e
1.3, Total investment of the Project  Rs
14, 551 RE‘ngLl'E:.UDIl Number & DatL (Capy EnC osad) .............
2.0, Process Details -
"2.1. Raw material at installed capacity . : SRR
S.No. Wame of the raw materal Reqmremamq/armum

2.2, Pmdumts and by products at instailed capacity

S.No. Name of the product/ Production/
by-product - ' ATNUIT

2.3._Process details (along with |
process flow chart) . . L e
3.0. Location y L R |
I. RS No. | e N
Village | - )
Mandal . o [T
Minicipality o e,
: District E PO r
3.2, Land Particulars T
(a) Total avrea SRR _
{b) Built up area : SPTTIINT
. ,(2) Green belf area | TP
‘3.3 Existing featurss within a radivs e .
‘of 500 metres | - '
3.4, Details of habitation within 2 dls’farlt e Of 500 mts.

Name of the habnatzon Populahom : Distance

1, inserted by G.D.MS.ND. 28, dated 18-4-1884.

2




1008
4.0.

4.).
47.

473,

4.4,

4.5,

5.0.
5.1.

5.4,

6.0,

6.1,
6.2
6.3.
7.0.
7.5
7.4,

LAW RELATING TO ENVIRONMENTAL POLLUTION ARD SROTECTION | F-KiiA

Waier Pollution

Qource of Water {for the indusiry)
Monthly water copsumption at installed capacity (Frocess ang wash
inpufs o be indicated in flow chart also). _

{n) Procass & Wash : RUUPPPS
(o) Cooling R

(c) Domestic | e :

Monthly waste water discharge at installed capacity
(a) Process & Wash
(b) Cooling IR
(c) Domestic : |
Fxisting/Proposed Effluent Treatment facilities
(Effluent Treatment Plant flow chart with caparities
tobe epclosed) T oY
Point-of Disposal
(2) at factory site :

(Cpen drajn/Pipe line/nala/open land, ete.,)
(b) Ultmate receiving body '

(municipal sewerage/streamn/pond, etc.)
Airpollution - O
Names of gaseous emission (Points of generation to be indicated
inflow chart) :
(&) Process erigsions e

(b) Combution of fuel ’ e

(c) Material handing . ‘
Type and Quantity of fuels nged permonth e

. Detailz ofthebo Gerficlnffurnanee/oupala

(a) Type - VRO
(b) Capacity o S
(¢)- Stack height
Tixighing/Propossd Alr sollution control equipment - (Details to be
enclosed) : \ -

() Exigning

(b} Proposed

Solid Waste

“(Points of generation 1 Le indicated in the process flow chart)

Points of generation e
Quanhty peneraied (Thmenth)
Mode of Disposal
MowePelution e
Source of Noise VORI
Bxisting/Proposed gaurds |

38




FXIV) AR WATER (PHEVENTION AND CONTROL OF ROLLUTION) RULES, 1876 1007
£.0. Costof PQllunDn Control Equipment in Ra .................
(a) Bxisting : Rs. ...
{b) Proposed B Rs. o,
6.0. Particulars of consent fee paid o O Rs
(to A P, Pollution Control Board) |
10.0. Declaration '
10.1. I/'We hereby apply for NOC of the Bo—ard/Consmt u/Semmn 25/26
of Water (Prevention and Control of Pollution) Act, 1974 Wo. 6 of ©
1974} under make discharge of Sewage/Trade effluents Industrial
Plant/Land/Premises to owned from by Messers ..o
10.2. /We further declare that the information furnished in the application/
appendicesed plans is corréct to the best of my knowledge, '
10.3. YWe hersby agree to abids that in case of change sither of the
- product/Process of the quality/of emission or discharge, a fresh
application for consent shall be made and until such conscnt 18
granted, no change shall be made. :
10.4. 1/We hereby agyee tp submit to the Board, an apphc:atmn forrenewal
. of consent one month m advarlce: af tha date of @:scpuy of the
consented period, :
10.5. I/We hereby undertakes to furnish any othcr mfomlatmn called by the.
Board from time to'time. ©
Date : n Sigmat‘ura of the Applicant
Name of the applmant ' ' o
Enclosed : o o
(1) Location Plan (Details within 300 metres of radius)
(2) Site Layput Plan

;:77

,(3) Process {low chart
' (4) Bffiuent Treatment Plant ﬂow c:hau:t] 7

FORM XTIV

State Roard for the Prevention and Contml of Water Pollution

Notice of inspeetion
(See Rule 33 (2))

Chairman ........ | - : Member Sametaﬂf
....................... ‘. SHIL. . ooeeesor
SUI e e
........................ No.

Dated ..o

--------------
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To

.......................................

Take Notice that for the purpose of enquiry under Jactions 25/
Board namely

the Act the fallowing officers of the State

and the persoma suthorised by the Hoard o assist them ohall inspest the

» (a) Water works
(o) Sewage WOTks
() Waste trestment plant
(dy TFactory

(=) Disposal sysiem o :
(f) Any pther pAris thereof OI pertaining theretn under youT

man_aga-;__ent/contml on date(s) oo e petween
................... hours, whel a1] facilities requested by thern for

such ingpection should be made available to them OT the e1te.

Take notics that refusal or denial 10 ahove stated demand made under
fhe Functions of the S12te Roatd chall amount to 00 smlctio*rlpmishable under

Yeotion 42 of the Act.

i

By Order of the Board Member-secrstaty

Copy 10
1.
o FNUUPUUNRE PR R SIEEES
3.
SCHEDULE I
pudget and Account Heads
(See Rule 17 (3))
Administrafion
Jeads of Accounis (Expanditﬁm)
1. Salanes '
7. Wages

3. Travel eXpenses .
4 (ffice eXpenses =
(a) Furpiure,
(o) Postage
(c) Office pachines/=quipment
(d) Liveries
(e) Hot and cold weathsr “charges
() Telephanes

Lo
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O 2o o

10.
11.
12,

4.
15,

16

pa—

A7, WATER (PREVENTION 44D CONTADL OF POLLUTION) RULES, 1976 1009

(g) Electricity and Water charges

(h) Stationery

(i) Printing

() Staff car and other VEh*d@ﬁ;

(k) Other items
Fse and Honoraria
Payment for professional and special services
Rentg, rates and taxes/royalty .' '
Publications o
Advertising, sales and publicity expenses
(Gramts-in ajd/contobutions/subsidies .
Hospitality @xp@né&s, sumptuary allowances, etc.
pen&;icnﬁ/gramiﬂcs

- Write offflosses

Suspenses

xpenses in connection with the setting up and mamtpnanc,e Df ,

the Board Laboratory

Other charges (a residuary head, this will also i.ncludes: rewards

and prizes) : ' |
HEADS OF ACC‘OUNTS‘ (RECEIPTS)

Payments by State Govemment |

Fees

Fines and other receipts

SCHEDULE I

State Board for the Prevention and Control of Water Pallution .
Annual report for the financial year April 1, 19.... to Mm 31, 19_...

(See Rule 24)

Chapter 1 Introduction o
Chapter 2 Constitution of the State Board including chariges therein,
Chapter 3 Constitution of the Comimittess by the State Board and meetings

of the Comniittees constitated by it

Chapter 4 Meetings of the State Board,

Chapter § Activities of the State Beard including the various functions

- performed under Scin. I of the Act

Chapter 6 Prosscution launched and convictions sscured,

Chapter 7 Finance and Accounts of the State Board,

Chapter § Visits to the State Board by experts, important persons, ete.
Chapter 0 Any cther impottant matter dealt with by the State Roard.

L
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—

1.

10.
1.
12
13,
14,
15,
16..
17.
18,
19.
20,

21,

22,

21,
. 24,
05,
26.
27

- 2B,
29,

30.

1
3
3.
4,
3.
&
7
g
b

SCHEDULE v ‘ N

(See Rule 32-A)

Tist of Polluting Ipdustries i gmall Seale bector

Cement

i Tharmal Power

Fermentation and Dlstﬂlmon umnits.

~ Pulp, Paper Board and News Print

Tanmenes

_ Bagic Drugs and Pharmmaceuficals

Sugar

. Ferfilizers
., Dye and Dy= Intermediates

Sulphuric Acid Plants _

Pesticides Manufacturing and Formulations
Tron end Steel

Oi] Refimery

Zine Smelter !

Petro Chemicals

Copper Smelter

Alammium Sthelter

Canstic Soda

MNrclear pOWET and-telated projects

Petro Chemical Intermediales (such as D.M.T: Caprotlactum
Tab, &tc.) |

Besie Plastics such as ILD"PE HE’DE Poly Pmpylane, Poly
Vil Chlenide, Poly Styrene, eto. '

Tndustrial explosives (inc luding detonating fuse, sa‘fety fuse,
nitroceliuiose, Blectric detonators, Gun Powder, elC.

Synthetic Rubber

Ashestos and Asbestos Froducts

Hydrocyanic Acid and 1ts derivatives

Chloro Alkali Industry .

Inte gramd Plant complex including marufactare of resing required
in the mapnfacturing painis :

Man made Abres/filament yarn

Starage batteries (integrated with mamufactre of oxides pflead

and Lead Antimony Alloy) , .
Incineration Flant for Hazardous md non—H’azmdous‘Wastes

padded oy G.0.MsNo. o8&, dated 1@-4- 1’:)94

Ly
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31 Forest based industries such as plywood, laminated boards, atc
32, Coal Washeries
33, Ceramic products
34, Calcium Carbide
35 RercllingMills
36, Electroplating and Galvanising
37 (Glass o
38, (Graphite Electrodes
39. Meta] Castings
- 40, Refractorjes -
41, Reclaimed Qils
42, Alkalies (such as So6da ash, precipitated ca]mum Carbonate:
Potassium Hydroxide, etc.) ‘
43. Retreading of all types of tyres (exr*ludmg cold prGPSSlﬁg)
‘44,. Pigments and Varnighes
45, Meat chﬁbsmg Units ,
464, T\/Iﬂk Products (sldmmed milk, pastamwsad milk, condensed mﬂk
- Milkpowdsrand baby food)
47. Scap and Datergents (Fxce*pt Co“cags sosp and dﬁ,targant ;
Industries)
4%, lead Smelter
49. Ferro Allays
50. Tyres and Tubes
- 51, Cake Ovens/Carbonising plants
52, Industries with Electronic and fumezces or lnduc;tmn Fumacas
53. Sponge Iron (s) Coal based (b) Gas bésed
54. Textiles (excluding Handlooms and Powerlooms upto 20 H P )
55. Solvent Extraction of O] Units
50, Resins _
57. Photographic Chemicale - o .
58 Foundaries (Individual)
39, Mining Projects other than minar mmerals
- 60, Lime Manufacture
61. Roller flour mills
62. Vegetahle Oil expellers (uging steam)
63.- Svrgical and Medical c‘:q'u'iﬁmanta and Latex products
64.  Industriz] gases (MNitro gen, Oxygen, Carbon Dioxide, Hydrogen,
Acetylene, ete.)

L3




102 LAW RELATING TO ENVIRONMENTAL POLLUTHON AI\D PROTnCTED\l [ Seh. ¥

03.
60,
a7.

68,
69.
70,
71,

7.

73,
74.
75,
70.
77
73,
79,

80,
g1.
B2

k)

54,
5.
86,

37,
B8,
89.
90,
o1

92,
g3
4.
85,
24,

.rf'zbm Glass Production

Glasgware involving use of fossil fuel cambua‘mm

Amimal Fats, Oils and their fractions partly or wholly Hyd rogenated
Manufactire of Power Driven pumps, Compressors, Tefrigeration
units, fire fighting equipment, ste., (excluding sssembling units)
(Glue and Geletine.

Photographic films and Paper .

Micro Mutrients |

Ferrous and non-Ferrous metzl extraction, refining, casting, forging

and alloy making.
Dry Coal processing/mineral processing industries like ore
sinterniring beneficiation, pelletization, pulverization, ele.
Rock phosphate, processing planis
Vanaspathi, Hydrogenated and Refined Vagatwble Qils
Coks oven by products and Cozl-tar distillation products
Artificial Abragives
Phosphmous wad its compoundq _
Acids and their salts {(Organic and inarganic)
Nitrogen compounds (Cyanides, Cyansmudas and other MNitrogen
cornpounds) | |
Thallic Anhydride
Processes involving chlorinated Hydrocarbon
Chlorine, flucrine, bromine, iodine, and their compounds
Tnsecticides, fungicides and herbicides
(Technical snd Formulation).
Alcohol (Indusirial or Foizble)
Coks making, Coal-liquification and fuel Gas malking Indusiries

R

Manufactaring of Organic and I':lortramc Chemicals

Chibrate, perchlorates and Peroxides

Surgical Cotton and Sanitary Napking

Aqua Cultare products (more then 5 N.A)

Mineral Water and Soft Drinks Bottling Plants (above capacity
of 500 bottlea/day)

Dying and Printing

Wire drawing and bailing straps (with annealing)

Potassium Permanganate

Nitiding

Bleaching

Lo
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07, Decreasing
O8. Phosphating
8%, Pickling
100, Fruits and Vegetables Processing .
101, Slaughtering of Animals, rendering of bones and Processing
102, Processing of fish and Prawn _
. 103, Demineralisation Plant ax'ceeding 20 kilo litres per day capacity
104, Textile Chemicals " |
105 Nickel and Cadmium Batteries
106. Ice Plants above 10 Tens capacity
107, Celd storage above 10 tons capacity
108, Stome Crushers |
105 Tobacco Retrying
118, Cigareties |
111, Cashewnut Industtes 4
112. Barum Chemicals
113, Manufacturing of Machineries, Machine Toole and cguiprment
involving Gélvanising and Electro Plating . |
114, Metallic Sodium . '
1135 'Manufaclming ofLﬁbric:ating Qils
116. Industrial Carbons and Denvative], -
- [SCHEDULE V
~ (See Rule 3§)
, Regulatory Guidelines
The regulatory guidelines are as follows ,—-, : -
" (1) Bvery health care establishment under the purview shall kave a
documented hospital waste management plan fo deal with the wasies generated
in thelr establishments, ' o -
The wastes from the hospitals are classified into four categariss "~
(a) Amputated limbs, mid-term aborted foetei and still born dead
babies shall be wrapped i clean whits cloth and shallbe despaiched
to crematoria for incineration, ' R
(b} Household non-infeeticus waste or non-clinical waste, shall be
collested in thick polythene bags and discarded like household
waste,

1. Added by G.0O.Ms.MNo. 50, gl 28-B-1994,

Ly R



1414 LAY RELATING TO ENVIRONMENTAL POLLUTION AND pROTECTION [ Seh ¥

(¢} Clinical sharp hospitel waste-objects chall be collected separatsly
in puncture proof plastic coptainers which shall be closed of
seaied. |

(3) Clinical hospital waste other than sharp objects shall be collectsd
in thick polythene bags or plastic containers for disposal,

(2) The clinical wasies shall be collected at the poit of generation tke

wards, laboratories and operation theatres in plastic bags ot in suitable conlaingrs,

(a) Every wasie generation point shall have two separats bins for
collection of clinical and non-clinical waste, Adequate notices
chall he posted on the. waste collection bing and plastic bags $0
ag tn identify the category of waste. Red bins shall be lmed with
thick black plastic bags for discarding clinical waste. Green hins
shall be lined with white plastic bags for collecting nen-clinical
wasts, ‘The needles and other sharp ‘nstruments shatl be collected
in plastic containers o1 glass bottles partially filled with disinfectant
solution and the bottles shall have a sign pasted with 'danger
narked outside, These shall be closed or sealed and disposed
nff by incimeration. : :

(b) The sealed ot tied plastic bags of the clinical wastéz shall be
transpmmd to the incinerator in closed wheel barrows. The
plastic bags containing domestic (non-clinical) waste shall be
disposed at the gacba ge.dumping site. The garbage dwmping site

<hall not be epproachable 0 188 nickevs and it shalibe provided

wAth agbestos roof for profection from rain.

.7 (e) The nop-clinical waste which can be re-cycled shali be coliceted

at a geparate site 1o -educe the quantity of material entering the

waste stroams. As per the regulations of Drug Control Avthonty

“of Andhra Pradesh, all the glass cOD (ainers shall be broken into
. piecas before disposal. = . a '
climical tests shall be regarded as infective matedial. They shall be fransported
to Jaboratory in spill proaf or scTew Cap tottleg and it shall be ensured that
there are no spillagss. |

(4) All liquid wastes guch as blood and other body fuids and samples

after climical analysis shall be disinfected by a disinfectant like 1% Scdivm
Hypochlorits before disposal. "

(5) All clinical wasies shall be incinerated and all lmépita@s whete the.

incinerators are existing shall give top priorify 10 burn their clinical waste.

Health care sstablishments in rural areas cam opt for deep bunal of clinical .

wagies but precautions shall e taken such that the pits dug for the purpose
ara far away from the ground water soUICe and the minimum depth shall be

b

(3) All clinical fluids or iquid specimens hefore conducting of various.
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5 foet. In urban ateas the clinical wastes shall be incinerated, the option of
deap burial doss nat apply fo the health care establishments in these Areas.

(6) All clinical specimen after carrying out necessary tests shall be
disposed off in a discarding jar containing suiteble disinfectant. A jar half
#lled with sodium hypochlorite of 1% strength shall be kept at every such
point of disposal. The body fluids 1o be discarded shall be dropped into
disinfectant solution and after & hours, contents of the jar shall be discharged

through the sink. The jar shall be disinfectéd with carbolic acid before reuss. -

(7) In the operation theatres also, a 100 liter jaz partly filled with 0.2%
Sodium Hypochlorite solution or other suttable disinfzctant solution of required
strength shall be kept to be used as waste jar. All mops used for cleaming

up instruments, tables or bleed contaminated surfaces shall be dropoed into

this disinfectant sclution. After 6 hours contact, the mops shall be taken out
and sent for washing to laundry and the spent disinfectant solution discharged

through sinks to the sewer, . e '
(8) In health cae establishmients where visible blood spills or other body

fivids oocur, the floor or'outer arvas where such spills oeour, shall be cleaned

with aporopriate disinfectant, prafesably sodivm hypochlorits with 0.5% available

chlorine. The mixed body fluid and disinfectant shall then be removed ari@ '

the surface, wiped with disinfcctant

(9) The blood scaked sponges and swabsg, shall be kept in a sterile bow]
and carefully transfarred into a plastic bag which in turn shall be sent for

incineration. | o
‘ (10) The radio actjve waste material shall be disposed off strictly as
per the guidelines of Atornic Energy Regulatory Board (AERB).

{11) Bvery heaith cars.establishinent shall cover all matiresses with

waier proof synthetic material like rexine or plastc. This makes the dis-

iafecHon of the mattresses easier, Big Auto claves oT Swing Zets are also

advisable for disinfection of matiressest,

L3



ANDHRA PRADEEH STATE BOARD FOR THE PREVENTION
AND CONTROL OF WATER POLLUTION (PRUQEHURE FOR
TRANSACTION OF BUSINESS) RULES, 1976

G.0.Ms.No. 18, Municipal Administration, dt. 93-1-1976 =~ In
exercise of the powers canferred by Section 64 of the Watar (Prevention
and Control of Pollution) Act, 1974 (6 of 1574), the Qovermnor of Andhrs
Pradesh hereby makes the following Tules, narnely -

1. Short title and comimeD cement (1) These rulas may be called.
the Andhra Pradesh State Boatd for the Prevention and Control of Water
poljution (Procedure fof Transaction of Business) Rules, 1976.

(2) They shall come into force on the date of their publication m the
Andhra Pradesh Gazetie, | _

9. Definitions -~ In these rules, unless the conlext optherwise
TequUiles ,--
() - "Act"means the Water (Prevention and Contro! of Pollution) Act,
1974 (6 of 1974} ; e
(b) “Government” means the Govemment of Andhra Pradesh |
(c) "Chairman’ means the Chajrman of the State Board ;

(d) "Member-Jecrefary "rmeans the MembaruSecratary of the State _

"Board ;
() "meeting” means a meeting of the State Board ;
T (f) Usection” means & gection of the Act.

3, Notice of meetings (1) Meetings of the State Board shall ordinanly
he held at Hydershad on such dates as may be fixed by the Chaiman.

(2) The Chatrman shall, upen the writlen request of not 1ess than five
mepThers of the State Board or upon 2 dirsction of the Stafe Govemment,
call a special meeting of the State Board. : ‘

(3) Bifteen clear days' motice of an ordinary meeting and three clear
days notice ofa special meeting specifying the time and the place at which
such rneeting 15 to be held and the Lusiness o be sramsactéd thereat, shall
be given by the Member-Secretary, fo the members.

(4)Norice ofa mesting may bs given to them embars by delivering the
sarne by mnessenger of sending it by registered postio Yis Jzet known place
o7 residence or busingss or 1o such other manner as the Clhairman may, 1o
he circumstance of the case, think fit. “ '

(5) No member shell be enfitled to bring forward for the consideration

of the meeting any matter of which he hag not given ten cleat days' notice
+0 the Member Secretary, unless the Chairman, in his discretion, permits him
10 do s0. '

1016
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() The State Board may hold the meeting from day to day er adjourn |

itto any particular day, specified at the meeting and no frech m_mc.c shall be
mqum,d for eny such adjourned meeting.
(7) No pracesding shall be invalidated merely on the ground thdi the
orovision in this rule ralating to notice is not strictly complied with,
4. Presiding officer :-- Every mesting shall be prasided over by the
Chaimman, 2nd in his absence, by a Chairmian for the meetng to be r:le:r;tad
by the members present from amengst themselves. '
5. Questions to be decided by majority (1) All questmm at A

meeting shall be decided by a majority of votes of members present, and the-

voting shall be by raising of hands in favour of the proposal.

(2) In case of an equahty of voles, the presiding officer shall 1l have a.

second or casting vote, :
6. Quarum ;—(1) Five members shall form ’Lhﬁ‘ qUOTHUIN fm any mesting.
(2) I atany time fixed fora meeting or during the course of any meghng
A QUOTUTT 3§ Not pre:sam for a peried of fificen minutes, the presiding officer
shall adjourn the meeting on the expiration of the fifteen minutes to such hours
on‘the following or om some other future date as he may fix,
(3) No quorum ghall be nscessary for such adjourned meéﬁng '
(4) No fresh notice shall he necessary for the said adjonrned meeting,
7. Minutes :--(1) Record shall be kept of the name of membears who

attend the meeting and of the procsedings at the meeting in a book to be

maintained for that purposs by the Member-Secistary. |
" (2) The minutes of the previous meeting shall be read at the by inhing
of every succeeding meeting, and shall bc confirmed and signe:d by the
presiding officer at such meeting. ’ | :
(3} The rninutas book ghall be opento mspemon by any memmber at tLe
office of the State Board during office hours,

8. Maintaining order at the meeting - The p‘residing officer shall |

preserve order at a mesling.
9 Buziness to be transacted at mesting — Except “with the

permission of the presiding officer, no business which is nat entered in the |

agenda or of which notice has not besen given by a member undm sub-
rule (5) of Rule 3, shall be transacted at any meeting,

10. Order of business ;-(1) At eny meeting, business shallbe transacmd-

in the order in which if is entered in the agmda _
(2) Either at the beginning of the reectng or after the conclusion of £the

debate, on a piotion during the mesting of the presiding officer ot 2 member |

mey suggest a change in the order of business as entered in the agendaand
if {he meeting agrees such a change shall take place. :

L4
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11, Procedure for transaction of business of committees
constituted by the Board :—(1) Ths time and place of the meetings of the
committess constituted by the State Board under sub-section (1) of
Section 9 shall be as specified by the Chaliman,

(2) The quorum for a meeting of the committee constituted under sub-
szcton (1) of Section 9 shzll be one-half the total number of members of
the commitize.

(3) Subject to sub-rule (1) and sub-tule {2) of the mestings of any of
the cornmittzes constituted under sub-section (1) of Section 9 shall, as far
gs may be, governed by the tules applicable to the meetings of the Slats
Board.

O
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'ANDHRA PRADESH (WATER PREVENTION AND
CONTROL OF POLLUTION) APPFAL RULES, 1977

G.0.Ms.No. 556, Housing, Municipal Admn. & Urban
Development, (M.A), dt. 14-7-1578 :-- In exercise of the powers conferraed
by Clause (m) of Section 64 read with sub-section (3) of Section 23 of the
Water (Prevention and Control of Pollution) Act, 1974 (Central Act 6 of 1974),
ths Gavernor of Andhra Pradesh hereby makes the following Rules , namsly,-

Chapter |
General
1. Short title =~ These ruleg may be callcd the Andhra Pradcah CWater
Prewntmn and Contro] of Pollution) Appeal Rules, 1977. '

2. Definitions i-~(a) “Act” means the Waler (Preventicn and Con’u ol.
of Pollution) Act, 1974 (Central Act 6 of 1974)

(b) "Appellate Awthority” means the Appellats Authority constlmtad
by the State Government of Andhra Pradesh under Secfipn 28 of the Act.

(c) "dppeal” means a memorandum of appeal filed to the Appellate
Authority under sub-section (1) of Section 28 of the Actl :

(d) "Board"means the Andhra Pradesh State Board for Prevention and

Control of Water Pollution constituted under sub section (1) of Section 4 of |

the Act :
(e) "Member- Secrerm‘y means the Member-Sacretary of the Boarcﬁ

(H ’fmm means a form appended to these mles.
(g) "party” means the appcﬂant 0T dpp]lcaﬂt and includes his plaadm‘

or authonsed agent.
(h) words and expresgions used but not defined here and defined in the

Act shall have the meanings respectively assignad to them in the Act
Chaptar 1l
"Eittings and Offide Hours ©

s

3. The Headqguarters of the appellate authority shall be at Hyderabad ‘
and ali appezals shall ordinarily be heard at Hyderabad unless the appellate.

authority decides that any appeal may be haald at any otherplace in Lhc State
of Andhra Pradesh.

4, L.anguage !-- The Language of thc-a,ppellam authority shall be in

English, .
Chapter [}

Appeals,
5. Memorandum of Appeal :—(1) Every appeal shall,—
(a) bein writing ; . |

-

1. Published in AP, Gaz. R.5. to Pt Il (Extraerdinary}, dateg 14-8-1878,

10
51
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1020 LAW RELATING TO ENVIRONMENTAL POLLUTION AND PROTECTION [ R.7

(b) specify the name and address of the appellant ;
(c) specify the date of the order against which it 1s made ;
| (d) specify the date on which the order was communicated to the
appellant;
() cvomntain a clear statement of f{acts |
(f) specify the grounds on which the appsal 1s prefermred |
C(g) state precisely the telief prayed for ; and :
(h) be mgncd and verified by the appal]am oran agent duly authonsed
by himt i writing in this behalf in Form L
(2) The memorandum of appeal shall be accampanied by ,— .
(a) an authenticated copy of the order against which the appeal 13
preferzed :
(b) =zcopy of the application made under Section 125 0r 26 as ’[he case
may be |
{(¢) any document relevant to the ’appea} ‘
{d) = satisfactory proof of payment of the fee piescrlbad under
Rule 6. ‘ _
(if) Ag far as possible, the memerandum of appeal shall be -
(2) In Form Il where the appeal relates to matters covered by sub-
section (5) of Section 28 ; and
(b) In Form I where the appea] relates to matiers not covered by
sub-gection (5) of Section 28,
(4) The memorendum of appeal shall be in gu adrup]:icata and ghall either

be presented to the appellate authonty by the appellant or his authorised agent.

ot sent to such avthority by registered post. When the mem orandum of appeal
is presented by an agent duly authorised by the appellant it shall be accompanisd
by a duly starpped letier of authority appomting him ag such. |

&, Fee :— The fee payable for an appeal under Section 28 of the Act
shall be Rs. 500 (Rupees five hundred only) and' it shell be paid by a
Govermment Treasury Challan. Un‘dé’r the hiead of'account '082 Public Health
Sanitstion and Water Supply - M.H. 35 fees, fines slc.”

7. Presentation of Appeals --(1) An sppeal shzll be prasented to
the Chief Ministerial Officer notified as such by the Government sither by
the patty in person or by sending it through registeved post,

(2) Where an appeal is presented by 2 Pleader or an authorised agent,
it shall be accompanied by a letter of autherity appointing him as such,

(3) An appeal preferrad by any aggrisved party shall specify the State
of Andhra Pradesh as the Respondent and it shall also furnish the name and
address of the parly 10 whom notice may be sent.
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bridiirs Pradesi Poliution Contrel bosrd — apoellste suthority -
amendmend to the oule & of Andhyrs Frnoedesh soatvers {(Bfrovestion
and Control of Pellutdon) suseal culss 1577 and mulse 37 of

o ,[f}) Andhre Predesh Al (Preveution and wvontrol of Pelluticon)
f’: ,{ \:_#;_—;-;H Fules, 128l ~ Certiin amsndegnos ~ Iasues.
jl'.//f":fj—,,_, T, F, TV ¥ S WU ¥ Y PR, U o JNRAL R R SR, Y U, SO, T RN L U ¥ U, Zoi, L U, P v U PN U, LV, * JUULV SN S
T |
e v “%¢5D~ L8V IROEHENT, POREST, of IE U EETEC 0. 00 (V) W DA Trs T
1 L.O.Mz. He. 144 _ putued 25t¢h Ootober, 1587
1C’fﬁ depd the followings-—
) L
} Prom fenber SEtretary, ~,P.Rollution Ugnrrol

Losrd, Hydesrabad, D.0.Lr0.wo. 580049, 0L, LRuRL,
§7-7026, dt.0.9.19897. '

- om

A I

Tie foilewing notifications will ke published in
the andhrs Sradesh Gozette:—

HOTIFICATIO AT

In exercise of the powers confuerred by clause (m)
pf secticn 64 resd with sub-zecition {3) of Lectivn 2d of
the aater (Frevention aud Contoel of Yolluticon) ace, 1974
(Central act Lo.6 of 1874}, Hre Govermment in consultecion
with 4“he Andhra ¥redesh Jtete rollutien Contooel dosrd bherebhy
make the Ffollowing emecdinent to dhe Andhra Prodesh Yatew
{(Preveinvion apd Contrel of rollution) Aopesl Rules 1977
issued With G,0,Mu.do. 556, Hundcipol administration and
Urban Levelopment Depsriment, deted the L4th July, 157E.

AME SDMENT

ITp rule ‘687 o2 the aoid raloet Too0 the exorRsaion
Tit shall bhe wprpid by Uovernmant fressury challan under hzad
of acgeunt. 082 Public hesslth danitation and wWoter Suwaly -
#.0.35 fees fines etc. !, the following wizdy ohall ke ‘
duhstiteted, namaly-

-

ot @it ohall bz paid by a Uroesped vemand wraft drswn

in favowr of the andnre Predesh PFollution Conitrel Losrd
mavable gt Hyderabsd, and such raceipt shell be slown wndar
Lhe hesd of the ageount “aAppellate suthority’ by the andhra
Fradesh Poliution Control Donrd: :

EOTIY L AT IO e IT

) in exerciss off the vowers counfesrsd by, section 54
read Wwith seceips 31 0f ths air (frevention and Control of
¥ollutien) jsieot, 1581 (act io.ld of 19E81) the WGoOVEINEDT
hergby make the followiin awendeent to the ALD (Prevention
and Control of Pollution) Mules, 1582 dusued with ©.0.ra.
We.L 36, moergy, Envirceonment, socienge & Tachanlogy wepzrinspt,
dated the 2I3rd Luogust,1882.

AME WD KB HT

In orule 37 of the gaid rules, for tha exbression
Yramitted into tne Govermmant Tressldy ohroooh enedlan
urdaer Y087 w k.: sanitotion and waver Jupwly - Mood5 feas
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BERORE APPELLATE AUTHORITY UNDER SECTION 18 OF WATER (PREVENTION
& CONTROL OF POLLUTIONACT. 1974/ SECTION 31 AIR (PREVENTION

& CONTROL OF POGLLUTION Y ACT. 1951

BETWEEN:
MName apd Address of the Company,
Represeried by, ... .. ...

. coovee-JAppellant
AND

1. 1.5 Follution Cortrol Board,
ParyavarenBhsvan,A-3,
Indusuial Egtate, Qpp. Police Station,
Myderabad~300018.
Represented by its Member Sscretary,

2. The Grate Govemment of T3,
EF E& T Depaitment,
T.5. Beercrariat, Myderabad,
Represented by its Becretary.
PARTICULARS
1. Name of the Appelisnt

2. Date of the Impugned Order

Zak

Date of receipt of the Impugned Order

4 Delails of Appeal fee
(Deinand Drafl for Re 300/- showid be drawn
In favour of T.5. POLLUTION CONTROL
BOARD, Payable at Myderabad)

L FACTS OF THE CASE TN AFFIDAVIT FORM

1. FPromoters Profession, if any
2. Production Capacity . . .
3. Location of the site {Whether Industris] ares/ Commercial area /Residential area)

.4 Project Cost, Capital nvestment and other details
5. Details of pammission from Grarm Panchayat, Municipality / LOT from, Jovt of India, if any
¢. Finaneial Bupport from SBI/ SFC A TIDEL if any '
7. ETP proposals submited, cogt of ETH
B. Green belt aree )
9. Wthere is any violation frorn TSPCE it non-issusnes of NOC / Issuancs of Clasure Ordey.
10, Correspondonce made 1o TEPCE / Ministry of Environment, EFS & T Dept., if 20y,



Lisiai g

IL &&Qﬁﬂ&é..QEE_H_,'PH_&H“_EA_L

oz VERTFICA Tropy

——=

Asgiosures

riginal Impunged Order.

Corraspondenge made In this regard,
Capy of COnBEn: application submyiged .
If there jg uy Y status repgy regarding Envirogmen; where the indy
DD for Bs. o0/ in favour of 7.9

SUTY I8 proposed,
Poliution Contra) Hoarg. ‘
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GOVERNMENT OF ANDHRA PRADESH
ABSTRACT

Safe Disposal of Hospital Wasie - Amendment o Water (Prevention and Control of Follution)
Rules, 1876 - Notification — Issuad,

ENVIRONMENT, SCIENCE & TECHNOLOGY (ENVIRONMENT DEPARTMIENT

G.0.Ms No. 50 | Dated. 20" Senternbar, 1004
Read the foliowing:-

1. G.0.Ms No. 559, HWA & LD {M.A} Departmenl, dt. 4-12-15976.
£, G.0MsNo. 46, EFESAT (Env) Dept., dt, 01.03.1803,
3. From Member Secrelary, A.F. Pollution Control Board,

D.O.Lr.No: 44028/PCB/MS/G1-5846, dt, 20.12,1093,

DRDER:-

in tha Government Order 2™ read =bove, orders have been issued for constitution of a
Commiltes with some of the Hospital Supetintendents, Direciod of Medical & Health, Munigipal
Health Officer, Municipal Corporation of Hyderabad, Enginear-n-Chisf, Mydarabad, Metro Water
Works and Sewerage Board, Chairman / Nominee from Apollo and C.0D.R, Hospitals to formulate
the drafl rules , draft notification for safe disposal of Hospital waste {o coptro! the spreading of
Communicable disesses. Accordingly, the committee had gone through the report submitted by
M/s.Indus Environ Consultanis and after detalled detiberations, the Committee has finalized the
draft rules for safe dispesal of Hospial Waste atong with the guidelines,

After careful consideration of the draft riles, Government have decided 1o include the draft
rules in the Water (Prevention and Control of Pollution) Rules 1878 under section 84 of Water
{Prevention and Control of Pollution) Act, 1974.

The following Netification shall be [::Libl'iéﬁed in the next extraprdinary issue of Andhra
Fradagh Gazatta,

NOTIFICATION

in exercise of the powers conferred by Section 64 of Watsr {Prevenlion & CGontrol of
Pollution) Act, 1874 (Central Act of 1874), the State Government after consuitation with the Slate
Pollution control Board, hereby make the foltowing amendmenis to the Water (Prevention &
Control of Pallution) Rules, 10768 issued in G.0.Ms No 559, Heousing, Munizipal Administeation &
Urban Development (M.A) Daparments, dated the 4% December, 1876 as subsequently
amended, :

AMENDMENYS
in the said rules:-
1. After Clause ()) of rule 2, the following clause shall be added, namety:-

"(K) Health care establishment’ shall mean and inciude all the Hospitals, Nursing Homes,
Diagnostic Centres and Laboratories irrespective of Size/Capacity! Bed Strength”,

5%
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2, After rule 35, the following ndes shal be addad, namely;-

“36.Al the Haalth care establishments shall iollow the regulatory guidelines as rmentionead
in the Scheduls vV, ' :

37, All Health care estabilshments having bed strengih of 25 or more shal take consent
for estabiishment and operation of oullels as per section 25 of the Act"

3. After Scheduls IV, the foliowing Schedule shall be added, namely:-
“SCHEDULE v ’
{(Ses Rule 26) '
REGULATORY GUIDELINES

The regulatory guidelines are as foltows -

01, Every health care establishrment under the purview shall have a docurnented hospital
waste managemeant plan to deal with the waste generated in their eslablishmenis.

The wastas fiom the hospitals are clzesified into four categnries:
(a) Amputated iimbs, mid<term aborted foetei and still born degd babies shall be
wrapped in clean white cloth and shall be dispafchad fo erematoria for incineration.

{) Household non-infectious wasle or non-clirical waste, shall be coliected in thick
polythene bags and discarded like household waktie.

(c) Clinical sharp hospital waste objects shall be collected stiparately in puncture proef
plastic conlainers which shall be closed or sealed,

{d) Chinical hospital waste ofher than sharp objects shall he collectad in thick polythens
bags or plastic containers for dlspogal.

02, Tha clinical wastes shall be collected at the point of ganeration ke wards, laborstorias
and operation theatres in plastic bags or in suitable containers,

{#) Every waste generation point shalt have two separate bing for sollection of clinical
and non-cinical waste, Adequate notices shall be posied on the waste coflection
bins and plastic bags so as to identify the category of waste. Red bing shall be
linad with thick Black plastc bags for discarding clinical waste, Grean bing shall ba
fned with white plastic bags for coliecting non-ciinica! waste, The needles and
other sharp insiruments shall be collecied in plagtic containers or glass botiles
partially filled with disinfectant solution and the boftles shal! have 2 sign posted with
danger” marked outside. These shall be closed or sealed and disposed off by
incinaration.”

5%
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() The sealed or tied plastic bags of the clinical wasies shall be transported to the
incinerator in closed whasl barrows, The plastic bags containing domestic (non- -
clinical} waste shall be disposed at the garbage dumping site. The garbage
dumping site shall not be approachable in rag pickers and it shall be provided with
asbestos roof for protection from rain.

{£) The non clinical wasle which can be re-cycled shall be colleciad 2t & separate site

o reducs the guantity of material entering the waste streams. As per the

regulations of Drug Contrel Authority of Andhra Pradesh, alb the glass containgrs
shall be broken inlo pieces before disposal.

03, Alt clinicai fluids or liguid specimen befere conducting of various clinical tastes
shall be regarded as infective material. They shall be transporied to laboratory
in spill proof or sorew LciD bottles and it shall be insured that thers are no
spillages.

04, All figuid wasies such as biood and other body fluids and samplas after clinical

" analysis shall be disinfected by a disinfectant iike 1% Sodium Hypochlorita
before dizposal.

05. All Clinical wasles shall be incinarated and all hospitals where the incinerators
are existing shall give lop priofdty (o burn thelr clinical wasts. Health care
establishments in rural areas can opt for deep burial of cimucd! wasles but
precautions shall be {aken such that the pits dug for the purpose are far away
from the ground water source and the minimum dapth shall be 5 feet. In urban
areas the clinical wasias shall be incinerated, the option of deep buris! does not

- apply o the heaith care estabishments in these areas,

06. All clinical specimen after carrying cul necessary tests shall be disposar off in
a discarding Jar Lomammq suitable disinfectant. A jar half filled with sodium
hiypoehiorite of 1% strength shall be kept at every such point of disposal. The
body fluids 1o be dizcarded shall be dropped info disinfectant golution and after
& hours, contents of the jar shall be discharged through the sink. The jar shalt
be disinfected with carbolic acid before reuse,

07.in the operation theatres algo, a 100 liler jar parly filled with 0.2% sodium
hypochionile solution or other suilable disinfactant solution of required strength
shall be kept to be used as wasie jar, All mops used for cleaning up
instruments, fables or blood contaminated surfaces shall be dropped inte this
disinfectant solution. Afler, 6 hours contact , the mops shall be taken put and
sent for washing to taundry and the spent disinfectant solution discharged
through sinks {o the sewer,

DB.In health care establishments whers visible blood spills or other bogy fiuids
occur, the fioor or outer areas were such spills occur, shall be clearad with
appropriate disinfectant, preferably sodium hypochlorite with 0.5% available
chiorine. The mixed body fuid and diginfectant shall 1he=r| ba removed and the
surface wiped with disinfectant.

29. The blocd soaked sponges and swabs, shall be kept in & sterile bow! and
carefully transferred inio a plastic bag which in fumn shall be sent for
incinaration.

10. The radio active wasle material shall be disposed OTT strictly as per the
guidelines of Atomic Energy Regulaiery Board (AERD).
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11 Every heaith care eslablishrment shall cover all mattresses with waler proof
synthstic maisrial like raxine or plastic, This makes the disinfection of tha
matiresses easizr. Big Auto claves of =wing jets are also advisable for
disinfection of matiresses. ‘

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHEA FRADESH)

0. RAMAKRISHNAIAH
FPRINCIPAL SECRETARY TO GOVERNMENT

To

The Memlbier Secretary, ‘

AP Pollution Contral Baard, Hydarabad,

The cornmissioner of Printing, Stationary and Stores Furchase, Hyderabad. Ha ig
requested o publish the above notificatinn in the immediate next issue of AP,
Gazells to Government spon afler s publication.

Alt tha Medical Institutions of Twin Cities through Member Secretary, AP, Poliution
control Board. ‘
The Director, Medical & Haalth Services, Mydarabad.

The Special Officer, Munizipal Corparation of Hyderabad, Hyderabad.

The Managing Directar, Hyderabad Metro Water Supply & Sewerage Board,
Hyderabad,

Copy lo:

secretary to Goverment of tndia,

Ministry of Environment & Forests,

Ministry of Environmment & Forests, :
Paryavaran Bhavan, CGO compiex, Lodi Road, Naw Delhi — 110 003,
The M.A. & L1.D. Department, ‘ .

The Health, Medical & Family Welfare Departmant.

the EFES&T. (Env Depariment,

The Law(l) Departmeant,

f)’FDlweirdetj by Order//

sd/-
SECTION DFFICER
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ENVIRDNMENT,SCIH@ﬁH & TECHNDLOGY(ENVERUNMENT}DEPARTMENT

L E.00Ms, No, 267 Patzd.1oeh April, fgoq,

L , Read the fcllowing:
%ﬁfg'?ﬂ SR G,D.Ms-wo,ssggﬁmq&ua(HA)Uapt.,dt.4-12—1976_ o
A g j2 G.D.M&_ND.SI,EFES&T{Env)Dept.
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A : ANENDMENT "
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Tollewing rule
~.8h3l13 be insureeq namely: o ‘
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wpecifiod o Tele 32, Th. acknowleOgunint of this applicitich
form wold  iry: thoe purpose of Consent and bhere 1s no oo

For whe incastrye to aobtein periodicnl repewnl of conzent will
gwiin vire itnat o ounit medlflcs/charges Lts protess of proCeSsts.
cret toay sldeation shall bu accomponied by fees specificd by thse
Zrone Bourd., Utute Boord smv conduct roonciom chechs or call for
Ieformetinn E30m oony sodes e 1o oundib, ond moke a formol consunt
crler prazorisiag conditions ete.,ans required’.

. In tEehee It atter 'For oy MITTY, thae following 'Form?
W2l obBe in oo 23 nomely-

woEopNL HITT e

{(=g=2 =, Zioang

BONLEELAC T DRSS T SOLLUTTON COUIROL BDARD

By TR TV A INT L YL, SO LA,
SRR F T, MYDER B:w._I.'J

(Dt 0w lidustries listed in Schedule 1V)

Applicocion £ - a2 ILHLEldnivs For obknining o Unjgckicn
Certificate/Co zunt for gztabliclmen/Congant for op:cation
regquired wnder S=guion 026 of thie Votwr (Frevention and Gonurol
(RS T T ok 8 = ) N ’

( To bz Q{

mEred 4

2,

1 Eriplicotel

sk

1. G-:uﬂ_'rm.l z

1.1 Hnme & Address of the Induptry:

1.2 Harne & ~C-drezs 777 —-frccopone

dence (Wi th PHOGHD Hombeo)

1.3 Tp4al Invseiment ol the Mroject @ Bo.

* . f g
. ZLELI.rugistrotion numiper &L Lo he
(copy encloged) :
£.0 Process bDetails
‘2.l 0 rmateriale atoiaiialled copmainge
Gohee iome of the row masgriel Renuircnents//enm

47 toducts L Sy 2ro ticts ot inato-

- &d capszclty : :

Stme o Mame of o crotaceShw

vrodact : Produztion/annum

e 3/
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y -

2.2 pPrecass details{along vien Drocesy
\ C EP LA SIES:

"3lo Location-

I R.S.Ha.
Village 7
"HMandal .
Municikality:
Dizteict :

" 3.2 Lana Porticulars: a)  Totenl nr

B oBuilc U aresn ;

€} Green bels BLunt

A3 Exdsting features within a rodius of
e D =00 moeres :

3.4 Details oF Mabitardonp Within @ distnmee
oL 500 mesg : '

Noame of Mabitation Favrulaotion Distzoce
A — T —y e — e i e
4.0 Water Yollution
4.1 Source of Water H
! -{for the industry)
4.2 Monthly wrnter conaumotion ar instzlledg ClpvAand e
: (Proczss and Yash inputs to be indicntaed in
flow chart alag) B . ’ .
Ca w .
a) Frocess g Leosh :
b} Coaling 2
) Domestie :
%-3  lenthly waste waemp Alscharce ae fngral)en Tapacity
a)Procag. p Wash: Dllanlinn - Lunos et § v,
4o .Existlngfﬁ:apmsqd Efflusent R S fmeilisive:
(EEfluen- Ireatmant Plane £lo., eNnrt o wieh
Corzcizies to re t=rizlo iud)
.5 Foint of Dizpesgl

alat fsetory site -

{Dpen drain/pips Line/uols fecen 1o “hoL, )

BIUltimato Doemcdaine teee.
e 5 ‘
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fur]
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RELE SR Cta
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tion-

i

Petails of e boiltrjkilhfﬁurnacm/cupola :

a) Type

b) Capacicy

C) Htack heiche

Existingjﬁropoaud
' " {imts

a} Existing

D) Froposed

Foimta o

(Poines
irndicateg in

i1lz ¢n

dEnREratinn :

Huantiey genurat&d(?/nonth):

Mode o

pi3p95el

loie L1
Moize Po_luuiqg

Bource of Hoigp:
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BT I

Lre hasiby epply £or YO0 of the Beoord/Conssnt

i 2528 of WarterlProvention & Contral of Under
Pollutionlace, 1974 (Lo & of 1074) to
make dischafge of Suwagu/Trade effloents Ereun
S Industrisl Elont/land/Promices ownmd.
. by 1= N , -
10,2 Y We forther dJeclare thot Ehe informstion furnished

in the spplizotion/oppendicessd plans is courrect to
tha best of my hoowlodgs. :

-3 I/We hureby agreu to zhide thet in cnsg of change withor
 the product/process, oo the quality/quantity of emissior

or discharge, a freen zpplicstion for tonegent shall be

" made and until suel acnsopt is cronted, ne chenge shall

be made
10.4 I Wa hafeby cgree b submit te the Bpord, an ahplicotion

for renevwal of ©OMSg 1L One mosth in sdvencuy of the dnte
of explry of the conzented Duriod

10.5 I/¥e herehy vndertoke to furmish any octher information
called by the pozrrd Zrom time no time,
"._-_ o .

SIGIGTURE OF THE APPLICANT

Dy teazs

Hame of the gpplicant:

T T
Encloged: '
1) Locatien Plen{Detoils within 300 melkres of rodius)

" 2) Site Layout Flan '

3) Process flow ehact . _
4) Efzflugnt Trectment Plaps flow chirt

Aftor 'Schedule 11X, the folllwing 'Schedyle! shall kg

- - ‘ .
- awvdsd, nampely - SCHECULLE TV o

e the Hule 32 - ).

LIST OF PQLLUTTNG IMOUUSTRIE. 15 Sanil SChlE SECTOR

S, Cemeni ’ )
- .
- 2. Thermal Power .

: 3. Fermentitlon & olstdillsedun units.
i R ) Fuip,?apar Board & Mewg prine,
' = Tanoerias, ‘

5. Bosic Drugs & Fhommaceuticals.
; . Sugal -

&, Fereilisurs,

- IR -
J’



Lt

9.

14,

13,

13,
la.

15,

15,
17.

20,

21,

22, .

2L
29,

i

It.-

az.

' Integrated pajist ronyler includi

cﬁéarnmic products,

AR ‘Eluctioplating ne

23

Dve & Lye Inrermadintes,

Sulvphurde Acid Flones.

Pezticldss Manufocturing rnag Fermalatdwns.
Iron & Steol

(31 Refinery

Zigc Smelooer,

Putro Chemdcels,

Copper Snwel ter,

Alwninium Smelter.

- Caustic Soda,
15,

Wucloar power ond reipt..d prejeces,

Fetro Chemicgl Trtr:r+‘1utuft such -5 DMT, Caprolsctum
LAR =tc)

Basie Plostics zuch ne VIDEE, HPDT, Poly oropylene,

Poly vinyl Chleride, boly § Styreng eeg,

:Inﬁustrial‘axplusiVLE{‘NCldd1nq dnton~L1ng fuse,

3,

uaEELy FkuupnltrFCLJJuiﬂ’M Electrin dutonators

”qun DeIW o ﬂLﬁ-,.

Synthetic rubber,

" Ashestos and Asbesros produsts,

. Hydrogyanic aeld and i'ts dusivotives,

Chlaro hlkﬁli inﬂustry

ing manufaeture of

resins reguind-in the W“HLF“CELflng Loints.

Han made fibres/filoiaie yarn,

SLwrage Betteriss (Integrnrad uith mwnu£~ﬁtbr; of

oxides of Aecd and Bwad antimony ol Loy |

Inciners tion Liant for'haza:dmu3 and o harmarAons

C wWastes,

Furest bosed indsetrize such ns blywond, Lamping ted
- bogards gte, , Coe

Coal QasheWi&s-

Caicivm carhide,

Hefrqlling Mills,

& Colvonising.
dlasz,

Crophite Zleoctrodss,

Hetsl Castlngs,

Refractorice,
Herloimad 0ils,




Alkolivs (such oy Herhs TEML LS i s pen caloiug
cu:monacu,?attassium Wydoomio, e

Retresding o 11 obypes of Pyrum{umcluding Cela
Drocessing) '

Bigments ¢oa Voernsdo
Meag P:Duessing units,
Milk BLCULCES (shinmye, milM,eoetusrisgg milk, condonms s

Mill, milk | owder Eod by fog )

Soap and uetmrgentstﬂxrupt CULUogo FRAp & defergent
Industrins)

Levd Smedtes,

Farro Alloys,

T}}%s ard Typbus,

Coke GVens/Carbuni 51 blings,

Induzserios with Fleotric S0 furmneos mr Induceimy
Foroceg,

Fponge lton{z)cog) based (3) g boswd,

TﬁXtiluS(uﬂcluding Handloovms gno Lol bE s oms ygpep
LA

Solvent Lxlroction cof Qi) Unarg,

Resing,

Fhotogronhic chcmicais,

Foundriusflndividual}

Mining Frojetts éth:r than mingr Hipwraig,

Lime minufaceure,

Roller Elgur‘milis_ .

Vegerably i éxpellers(using Stinm)

Surgiezl oeg medical Equikmuntﬁ ~nd Jata Imadirm i
Ingdugtria) gashs(nitrogen,mxygan, T Chen Siexida,

hydrogan,acetylen@ wte) ‘

Glossware infolyging g, GE Fousil fug) SEmbussiog.
~himg] F&ts,Dils‘:nd e S frocieispg phrely g whaaly oy
hydrogenut.d. o _ _

Manu ooyt of Towur Cfiven pumpﬁ,ﬂRMhEQSJﬁrS,qu&grntiﬂn
Units, fir. fighting EQuUilriamy utc.,(;xﬁJnﬂinn Dogenhil Ling
uniteas)

Clue apd Guloning, ‘j
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a69.
p0.
13

T3,

3.

74,

75,

76,
77.
78.
ER

. 80,

IR

21,
BZ.
B3,

24,

B5.

g5,
37,
CER
gz,
90.

sy,

‘57,
T3.

-

95,
96.
a7.

=

Y.
100,

somatographic filins omd pooer,

Mioro Nutrisnpts,

Ferrowy and Bon-ferrous metnl exeraction,czfining,
cozping, forging ond allcy moking,

Brw coal procsszinesvineral procoeksing indusrries
Fike ore sintenring bensficintion, pelletizotion,

pulvartzacion cio,,

Rock phosphotes vrocessing plants,

Venaspathi, Hydrocenotsd und Rofined vegeteble olls.
Coka oven bpyproduectz  ond Coal-tar dighillatdon
produats.,

ARCificicl abrpssives,

Fhnsphorous and fts compowunds,

Acids and thedr sglus{Orgonic and inorganic)
Hitrogen compoundg (oynddes , Cynnmides angd other
Hitrogen compounds)

Phthelic anHydride,

Procssses invelviny chiorinzcted hydragarben.

Chlcrine, flouring, Bromine,icdine and thefr compoynde,

Insccticides, funglcides ornd hnrhisidas,

(technical and forpulatlon).

AleohslIndustrizi o wotohle)

Coke making,Coal-liguificazdwun and fuul gusg making
drplemkesd oa

Fibre olieg$s pieluorion.

Mpnufaoturing of @rganic and Tnerganic Chemicales.
Chiprate, perchlorstes ard per-ridas.

Sargicml corbten and sonitnre penkipae,

Acgua culTue: products{muzs then B o)

Mirernl Wakel a0 sofr drinhs bptilin Pf“nts(mbcva
capaclity 5f SCG Dotz doy) .
Dyihy ond printing. . » .
Wire drawing ool BRiling straps (otth annaniioy ]
Potassium‘purm;nganatﬂ.‘

Hicriding.

Blezching.

Degrapsing.

Phoshating.

Pickling.

Fruits =nd® Vegetable proceEsing.

6%
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1.7
r 4
E ooy . O
J\Ol‘. Slavghtering of andmals,rendoering of bones ond
LEocessing.
102, Procesuing of Lish ood Frounm,
! ‘ C203. Demincrolisobivun plang eHceeding 20 Fille Livres JEVES o
¢ day capacicy.
; ) 104, Texitdle chemienis.
105, Higktl and codmium brbecrigs.
106, Ice plamt: cbowve 10 Tins coapneity,
107. Cold sturogs ghuve 10 toany Copncity,
i . 108. Stone crushers,
1 108, Tpbooco redrying,
3
} 130, Cigerettes.
Lil. © Cashewnut ipduscries.
112, Barivm chuenicals. , ,
113. #Manufacturing of MaThinerics, moching tomls ond epfimant
invelviog galvanlsing and elecorn wlnting,
114, Metallie sodiam. '
Tk B X Menufncturding of Libricoving oilg.
- 116, Induserizl carb.,ns gy uirivotives,
1 ; S !
i (8Y ORDUR AND IN THE U@ OF THE GOVER:OR CF wUDIWA PR.DESY )
i : ;
et BDIRAMAKRISHMALAN
S T § S SELRLM Y T COVERIIMEDT
n
T
The Member-Seorviary,a.P.Pollution Cuntrol Bozrd, Hyderohbad,
The birscktoes ot Prlnting,sumtiunary andl Suores purchase, Hyderabod,
Ib2 5 roguested to publish the obws: moblificption 4n the
Ext:aorQinaxy issue of Anihro Frzdesh Garetin pwel %upply
A00 vopicy of the Gozokgg tatification suen after TS
publicution. .
Cupy toi Frincipal sscretary onm Guvurlum.mt,IlltluSt.J:_i!:‘,S! & Commaurcol
, PEpn T e,
" Commissivner oof Induseries, yduraneaa, ;
. Scoretory to Boverntenn of inuia;hdnlstﬂy of EBerviranme;
i "end Forestﬁ,Paryavar:n-Dhnuan,CGOECumPltxqthm RDelhg_
. “

Centrnl Polluticn Control Sopsd, lew el
Senorzl hdministration (FEMA) Pupar inent

Lo (LiDepartment .

LE/ 3 30 Copies,
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GOVIRITIINT OF EFDHRA FPRADLSH
LEESTRALCT

Water [Praventicon and Conitrol of Poliution) Act, 1974 - )
amendment to Rule :2 f-wdter (P:gvention E @mntrol oF i
Dplliution) Kujes, 18976 - Motificawion - Issued.

= =@ w1t g o= o2 o= T 7 = = = =

ENVIRDHMINT, SCILH E & TECHHOLOGY ('“”'”II‘DNU M1 DERARTMENT

G.o.Ms. . No. 1 Dated, 23rd Japvary, 1995
Rezad ths following:i-

3.0.Ms N0, 55%, MMa & UD{Ma)Departmant,
dt.4.12.1276

@0 Ms.Wo. 51, ERERT(ENVIDept., d1.4.56.1287.
G.D.J*‘].S..Nr:n.f‘.‘v?.'_’,._.r]_‘?”.r(""W)I“epn..,cfi"..r:_v 11.1%91.
G.0.Ms,.Ho.26, BE5&T Dept., dt.19 .,1984

From Mapher-Secretary, APPOS, Lr.No.4411 /PLB/
EMP Com/23—1069, ci-L:,RB-a.J.'.wM,

bt
1

LNl Lt R
N

1

e ]

O RDE ER:

in pursusnee of the Board Resolution 924 sommunLestad
in D.O.letter Sth resd sbove, zfter carsful examingtion of

the proposal of E.P.Polluticon Contrel Beard, the Government
spprove the following Notifieatlion:-

The following shall be mblished in ths next extra-
ordinary issue of andhrs Pradesh Gzzette.

NOoTI®FPICaAaTIOCH

In sxercise of the powers conferred by sesction 64 of
the Water (Prevantion & Gontrel of Polluticn) Act, 1974
{Central act,No.6 of 1%874) #he Govermmsnt of andhrs Pradesh
hereby makss ths following amendments to thE Water {(Preven-
fion & Oontrol of Pollution) Rules, 19876, issued in 3, 0.Ms.
Ho.55%, Houszing, Municipal Administration & Urkan Development
(Municipal adminisztration) Department, di.the 4th December,
1976 s subsequently amended,

AMENDMENT

1. In th= said rules, in Rule 32-A Echedule IV, for ths
iist of 116 polluting dindustriss in small scales secteor, the
fellowing list of 60 pollutding industries in small scale
sector shall be substitutsd:- ‘

HLH¢DUL ~Tr

LIST OF LOLLUIING INDUSTRIES TiJ SManl SCATE SECTOR:

a1 Cement

02 Lzpestos and Ashastos preduots

. m o .2/“ e !
o h



! a
“ .
I

03 Asfractories & Ceramic Products

4 Calcium Carbids

05 Mining Projzcts cther than minerasls L -
. i
g Lima Mapufscturs

07 Dry ooel ﬁrmceasing/mineral Proceszing industrises like

pelletisaticn, pulverization

2te.,

ag Crke making, conl liqﬁification and fusl gas making
indugtries

na Bhone Crushars

10 Fermentation aod Disti i1lery unit

11 Besirn Drags anad Wh*IFELCLflLdl

2 Sugar

Fertilisers (Bmeller units) & Micio titrients

1 e & Dyve Inleinedlatas
15 awlphurioc agid ;
a 16 Petrocheminsl Intemmediates  (such 8% LA, Capard watom Tam
by sto. ) .
. 17 Industrial exploeives {iuh7nd1mg detonating fuse, safety
tuss, aitvocellnlosa, . LLeLFLJL netanEbors, gue powder
g, ,) ;
18 Hydrocysnic zeid and its derivativas
1@ Alkaliss (sueh z= Sods a8h, precipiteted cgleium varhonates,
' Pottassium Hydresxide sts.,)
26 Paints, pigments and yarnishes
P Regins
23 Photographioc ehemicals _
23 Frocesses involving chlerinated Hydrnoarbon
e Pesticides, Iasecticides, “unqlwide and Herbicides
_ (Technical and Towmulation)
ff,;ﬂ 25 ' pPottagsinm Permznganate * )
Eya* 25 Metdddm . sedium .
27 Manuf.cturing of Lubricating cils
28 Grinding of Zirconiuvm Dwide
) 2% Pulo, Paper Board and News ?rint
3! Tapherises :
31 Fynthetic Rubber
32 futyvl fubber Treg znd Tubseg
33 retreading of all types of tyres
34 Tron and Stesl Production
35 Axtraction and rsoevery of Zingd Copgern/ Aluminium and Lead
38 Matsl Castinus and Foundriss
37 Ferzo 2lloyvs
a8 Indugtries involving opsrations sueh s pickling,

dedrassing, PluTlﬁLDg and phesphating

A a3



.
o 1 3t
3 Higkel and fadAmiam SatTEries
A storage patieries fintegrated with marufactore of oxiGes of
lepd and lead antimony 21 lov)
41 Tncimeration plant for hazardous &2nd non-haz zraous wakbtas
a2 glectropleting and Galverizing
43 weldipy £luxes and slectrofes
T 44 Marmfascture O POWST Sriven P, AOMPreEEIor S, rerrigeration
vnits, fire Fighting readpmeEnt ate., (exeleding gsserivling
units)
45 Tnduoirisl gEs8&S (fivrogen, Yxygsh. rarbonGi oxide, Hydrogen:
acetylenz ete.,)
4 glus zad Gelsoline
47 Chlorins,. Flowring. Bromins, Iodina and their coppounis
i
o
18 Glass and Glasswarle . ‘
49 Textiles {@xcluding manaloons abd porﬁn—lomms'u;ta 50 hp)
50 mextilzs,’ Dyeing and trinting '
51 Surgical Ccotton ard sznitary Napkins
52 Milk produuts (tkimmed nilX. ﬁﬁﬁtﬁUfiﬂﬂdmilk condensed
milk,mil¥k powdeT and bapy food)
c3 Seap and pevergents (gxceprt cottags Soap‘and'éﬂtergent
industries)
54 vanaspathl, Hydrogenat&d snd refined and solvent extractad
pils
55 Aquecul tare rroject mors than 5 hpotares
j 56 giasughtering of smimgls, rendering of bones and processEing
57 processing of figh and prawn
S8 Fruits and vegetables Frocmssing
59 cashaw Hut Andnatrnes
60 Tabeono TEATVIRG
- . (BY ORDER AND'IN THE NAME OF Tii COVERFOR OF LWDERA WRﬂDESH)
’ \ \ . RAMAKRISHENATAN ,
- FRINCIPAL STCRETARY TC GOVERNMENT
TGO ‘ : '
s 2. Doliutien Contrel Bosid: Hyderzbad. :

The Membsr-Secretary, S-
mhe Dirsctor oF printing & Stationary and Storss Purchase, Hyd.

e is aregquested to publisgh the shove notification in the ExEracrdi-
nary issue of 2. D.Gazette and Supply 100 gopiss of the GazeThe ;
Notificaticn socCl after its publication. f

Copy tod principal Sscoretary to Government, Industrizs & COTmerce

Deperctmant.
Copy To: commissioneT O
Copy to: Vige-Chairmnan

Hydaerabad. .
to: secretary to movernment of India, Ministry of gnvispnment

and Foreshs, Paryavaran Shavan, 030 Complex: Haw Dalhi.
pentrak Foiiution Control Zoard, HEw Delhi, Parivesh Bhawald,
arjunnager, Hew Delhi - 110 932
to; Genayal zaminiszwraticn (pEMR) Departmant

£ Industries.i B Hyderabad.

& Managing Dirsohor, State Financs corporation,

CCopy

Copy e

CJapy

copy to:ilaw (1) Dspartiment

Copy O SE/30C 50 Copresds //forwanled Ty order//
J/T.C.EB.D 2

cpotion (fficer Ay

’ s Tee L. -/ T e
. ! (‘». S J— 5{,5:-// —

5. m.s. (B.§, TOLLUTION CONTRCL BO&RD, HYD.






GOVERNMENT OF ANDHRA PRADESH
ABSTRACT
Water (Prevention and Control of Pollution} Act, 1974 - Amendment to Rule 32 of water
(Prevention and Control of Pollution) Rules, 1976 - Notification - [ssued.

e oo e ke e s e e o e st o S o O o ke e 4 ke o akofe ol o o e e e o o o K R M ke R e e e R ok R ok ok R

ENVIRONMENT, FORESTS, SCIENCE & TECHNOLOGY (ENV} DEPARTMENT

GO Ms. Na. 80, Dated: 22nd May, 1996
Read the following: -

1. GO Ms No. 559, HMA&UD (MA) Pepartment, dated 04.12.1976.

2. G0 Ms No, 51, EFES&T (ENV) Department, dated 04.06.1987,

3.G0O Ms No. 332, EFES&T (ENV) Department, dated 25.11.1991.

4, GO Ms No. 26, EFES&T (ENV) Department, dated 19.04.1994

5. GO Ms No. 1, EFES&T (ENV) Department, dated 23.01.1995,

5. Member Secretary, APPCB, DO Lr. No.44110/PCB/Emp.Com/96, dated _.02.1996,

QRDER:-

In pursuance of Board Resolution No. 977 commmunicated in the DO letter 6t read above,
and after careful examination of the proposal of the Andhra Pradesh Pollution Control Beard,
the Government approve the proposal to include the four industries, namely, (1} Para Boiled
Rice Mill, (2) Barium Carbonate and barium based product {3) all reclamation unit and {4)

cashew industries in the list of industries already notified.

2. The following notification will be published in an extraordinary issue of the Andhra Pradesh

(azette.

NOTIFICATION

in exercise of the powers conferred by Section 64 of the Water (Prevention and Control
of Pollution) Act, 1974 (Central Act No. 6 of 1974), the Government of Andhra Pradesh
hereby makes the following amendment to Water {Prevention & Control of Pollution)
Rules, 1976, issued in GO Ms. No. 559, Housing, Municipal, Administration and Urban
Development (Municipal Administration) Department, dated the 4th December, 1976 as

subsequently amended from time to time.

AMENDMENT

In the said rules, in Rule 32-4, in Schedule-1V, in the list of polluting industries in Small
Scale Sector after the entry "60 tobacco redrying” the following shall be added,
namely:-

"61. Paraboiled Rice Mill. Contd...2



#2#

62. Barium Carbonate & Bartum based products.
63. Qit reclamation units.

54, Cashew industries”.
{BY ORDER ANDY IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH)

Dr. C5.RANGACHARI
PRINCIPAL SECRETARY TO GOVERNMENT

To

The Member Secretary,

Andhra Pradesh Pollution Control Beard,
Maitrivanam, HUDA Complex,

5.R.Nagar, Hyderabad - 38.

To

The Director of Printing & Stationery and Stores Purchase, Andhra Pradesh, Hyderabad.
He is requested to publish the above notification in the Extraordinary issue of A.P.
Gazette and supply 100 copies of the Gazette Notification soon after its publication,

Copy to:

Principal Secretary to Government, Industries & Commerce Department.

Commissioner of Industries, Andhra Pradesh. Hyderabad.

Vice Chairman and Managing Directar, Sta-te“ Finance Corporation, Andhra Pradesh, Hyderabad..

secretary to Government of India, Ministry of Environment & Forests, Paryavaran Bhavan, CGO
Complex, New Delhi.

Central Pollution Control Board, New Delhi, Parivesh Bhavan, Arjunnagar, New Delhi-32.
General Administration (PEMB) Department, Andhra Pradesh, Hyderabad.
Law (E) Department, A.P, Hyderabad.
The SF / SC 50 copies.
// FORWARDED BY ORDER //

Sd /-
SECTION OFFICER

g
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GOVERNMENT OF ANDMRA FRADESH
ABSTRACY

Water (Prevention and Control of Pollution) Act, 1974 ~ Amendment fo Rule 32 of Water
(Prevention and Controd of Poliution) Ruies, 1978 - Notification — Issued.

ENVIRONMENT, FORESTS, SCIENCE & TECHNOLOGY (ENVY DEPARTMENT

GO Ms. No, 85, Dated: 22™ September, 2001
Read the foliowing: -

1. GO Ms No. 1, EEFSRT (ENV} Departmant, datad 23.01.1805,
GO Mz No, B, EFSET (ENV) Department, dated 22.05,1996,
3. From the M5, APPCE, Hyd D0 LrNe 10/PCB/CRE/Board Meat/96-1475, dated

02.02.2600. ‘

r

ER:

The Membear Secratary, Andhra Pradesh Pollution Controt Board in his jetter 39 read
above, has stated that the "Chemica! units” are causing pediution in the form of Air, Water and
Solid Waste 2., and they are not included in the'i%st of 64 catégories of 55T units which has
prescribed in the Water (Prevention & Control of Pollution) Rules, 1976 issued in GO Ms,
No.558, HMAZIID Dapt., dated 04.12.1976 and reguested the Government o include the
"Chemical Industry” in the said rules.  After careful examination of the proposal of the
A.P.Poliution Control Board, the Govemment hereby approve the proposal to include the
chemical industry in the list of industries aiready specifind in the said rules,

2. Accordingly, the following Nolification will be published in the Extraordinary issue of

the A.P.Gazette dated 22" September 2001,

TIFICATION

In everrize of the powers conferred by Section 64 of the Water {Prevention and Control
of Poliution} Act, 1974 {Central Act No. 6 of 1974), the Government of Andhrs Pradesh heraby
make the followiryg amendment to the Water (Prevention and Control of Palfution) Rules, 1976
tzzued in GO Ms. Ne. 559, Housing, Municipal Administretion and Urbar Development
Dapartient, dated the 4% December, 1976 as subsequently amended fram time to-time.

AMENDMENT
in the said ruies, in rule 32-A, in Schadule-IV, in the kst of poliuting industries in Small
Srale Sector, after the entry “64 cashew industries”, the following shall be added, namely: -
“65. Chemical Industries”,

(BY QRDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH)

V.PJAUHART
PRINCIPAL SECRETARY TD GOVERNMENT

To
The Mearpbar Secretary, AP.Palietion Control Board, Hyderabad.
The Director of Printing and Stationery and Stores Purchase, Hyderabad.

T



{He is requested to publish the Extraordinary issue of A.P.Garetts and supply 100 copies
of the Gazetta Naotification soon after its publication}.

Copy to;

The Principal Secratary to Govt., Industries & Commerce Departmant, AP, Myvderabad,

The Vice Chairman & Managing Director, State Finance Corporation, AP, Hyderabad,

The secrefary to Govi, of India, Ministry of Environment and Forests, Paryavaran Bhavan, CGO
Comples, New Deihi.

The Canfral Pollution Control Board, New Dalhi, Perivesh Bhavan, Afjunnagar, New Delhi-32,
Tha Geners! Adrinistration (PEMB) Dapartment, AP, Hyderabad.

The Law (E) Department, A.P., Hyderahad,

The 5F / 5C 50 copies,

// FORWARDED BY QRDER //

Bd/-
SECTION OFFICER

19



GOVERKNMENT OF ANDHRA PRADESH
ABSTRACT

Water {Prevention and Control of Polluton) Adt, 1874 - Amendments to Rulz 32 of Water
(Prevention and Contrel of Pellution) Rules, 19756 — Notlfication ~ Iszugd.

ENVIRONMENT, FORESTS, SGIENCE & TECHNOLQGY (ENV) DEPARTMENT

GO Me, No, 23, Dated: 22.02,2007
Read the foliowing: -

1. GO Ms No. 85, Environment, Forests, Science & Technology (ENV) Department,

dated 22.02.2001.
2. GO Ms No. 86, Environment, Forests, Science & Technology (ENV) Depariment,

dated 22092001,
3, From the Member Secratary, Andhm Pradesh Pollution Contrel Board, Letter

No.51/PCB/CFE/Plastics/06-710, dated 24.07.2006.

ORDER:

The Member Sacretary, Andhra Pradesh Pollution Control Board in his letter 3 read
ahove, has stated that the “the plastic camy bags/container manufacturing wnits of virgin
plastics or recycled plastic or both and plastic recyding units” are causing pollution in the form
of Air, Water & Solid Wasta atc. They are not included in the list of &5 categaries of polisting

industries in the Small Scale Tndustries Secter which are identified by the Board tll now,

The Member Secretary, Andhra Pradesh Poliution Control Board, has therefore requested
the Goverprnent to incude the "“the plastic carmy bags/centainer manufacturing usits of virgin
plastics o recycled plastic or both the plastic recycling units” as 56" category of poliuting
industry In the Small Seale Industries Gector,

Aftar careful evamination of proposal of the Member Secretary, Andhra Pradesh
Pollution Control Board, the Government hareby approve the proposal to indude the “the plastic,
garry bags/container manufacturing units of virgin plastics or recyeled plastc or both the plastic
recycling units” in the list of industries as 86% categary of pofiuting industries In the Small Seale

Industries Sector.

Accordingly, the fallowing Notification will be pubfished in the Extraardinary issue of the
Andhra Pradesh Gazette dated 26.02.2007,

NOTIFICATION

In evarcise of the powers confered by Section 64 of the Watar (Pravention and Control
of Polivtion) Act, 1674 (Central Act No. 6 of 1974}, the Govarnmeant of Andhra Pradzsh herglhy
make the following amendment to the Water (Prevention and Control of Pollution) Rules, 1974
iesued in GO Ms. No. 559, Housing, Muonicipai Adiministration and Urban Devalopment

Departeant, dated the 4% Pecarnber, 1976 as subsequenty amandad from tme §o tme.

AMENDMENT

I the said rules, in ruie 32-A, in Schedule-1V, in the list of polluting industries in small

Scale Sector, after the entry “65 chemical industries”, the following shall be added, namaly: -
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“G6. The plastic @y bags/container manufacturing units of virgin plastics or recycled
plasiic or both and plastic recycling units”,

(BY ORDER AND IN THE NAME OF THE GOVERNCIR OF ANDHRA PRADESH)

JANAKI R, KONDAPI
SPECIAL CHIEF S8ECRETARY TO GOVERNMENT

To

The Member Sacretary, A.P.Pollution Control Board, Hydarabad.

The Diractur of Printing and Stationery and Stores Purchase, Hyderabad,
(Me is requested to publish the Extraordinary issue of AP, Gazatts and supply 100 copies
of the Garette Notification soon after it pubdication).

Gopy fo

The Principal Secretary to Gove, tndustries & Commerca Department, :
The Vice-Chairrnan and Managing Director, State Finance Carporstion, Hyderabad,
The Secretary to Govt,, of India, MOEF, New Defhi,

The Central Poliution Contrel Board, Arjuna Nagar, New Delhi,

The Law (B) Department,

/{ FORWARDED BY ORDER i

Sed/-
SECTION OFFICER
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GOVERNMENT OF ANDHARA PRADESH
ABSTRACT

The Water (Prevention and Control of Poliution) Act, 1874 - Andhra Pradesh Water
(Prevention and Control of Pollution) Ruies 1876 - Amendrent to Rule -

Notitication ~ Drders - tssued.

ENVIRONMENT, FORESTS, SCIENCE & TECHNOLOGY (ENV) DEPARTMENT

GO.Ms.No.113 ' Dated: 8" December,2002
Read the {ollowing:

1. G.0OMsNo.28, Eavionment, Science & Tachnelogy (&nv) Deparment,
daled.19.4.71054, '

5 G.0.MzNo.d, Environment, Science & Technology (Env) Department,
dated. 23.1.1095. C

3. @.0.MsNo.BO, Energy, Forests, Environment, Science & Technology (Env)
Department, dated.22.5,1996. _

4. (5.0.Ms.No.B5, Environment, Forests, Science & Technology (Env) Depariment,
dated.22.9.2001 . :

S Prom the Member Secrstary, Andhra Pradesh Follution Control Board,
5.0 Lr.No. 18/PCB/CFE/DG Set 7 2006-1385, daled 11.10.2002.

E From the Membsr Secretary, Andhra Pradesh Pollution Control Board,
D.0.Lr No. 18/PCB/ICFE/DG Sel/ 2O00-1737, dated 15.11.2002.

-

ORDER;

in pursuance of the Board Resolution No. 1507, dated 16.11.2002, communicated
in the D.O. letters 57 and 6% read above, aftar carsful examination of the proposal of
Ancihra Pragesh Pollution Control Board, the Government hereby detide io amend the
Andhra Pradesh Water (Prevention and Control of Pollution) Rules, 1976.

The following Notification will be putlished in the next exita-prdinary issue of the
Anchra Pradesh {zazefie.

NOTIFICATION

In exercisa. of the powsrs conferred by Bection 64 of the Walter (Prevention and,
Contro! of Pollution) Act, 1874 (Cantral Act No.§ of 1874} the Government of Andhra
Pradesh after consultation with the State Poliution Control Board, hareby make the
following amendment to the Andhra Pradesh Water {(Prevention and Conirol of
Pollution) Rules, 1876 issued in GO .Me No. 559, Housing, Municipal Administration
and Lirban Development Department, dated the 4" December,. 1976 as subsequently

amended from time o fima.

AMENDMENT
In the said Rules, after Rule 32- A, the following shall be inserted namely:-

1) w95 . B. The Information Technology Indusiry / information Technoiogy
imfragtrusture / Telecommunication Cotmpanizs installing Diesel Generalor sets
shall also make an applicationto  the Andhra Pradesh Poliution Control Board,
Hyderabad in Form XIit (B) for the purposs specified in rule 32, The Srate Board
shall lssue acknowledgement, which would serve the purpose of Consent and
thers is no nesd for the industry to obtain panodical renswal of chnssnt till sueh
fime that & unit modifizs / changes iis line of activity and/or increases the existing
Diesel Genarator set capzeily. Such applisation shali be accompanied by such
fees spacifizd by the State Board. The Siate Board may conduct random checks
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and  or call for information from amy of these units and issue a formal Gonsent
order preseribing suitable standards / conditions as desmed fit by the Stale
Board or withdraw tha acknowledgement alrsady issued as the cage may be,

2) In the Schedule - | atler Forrn X {A), the foliowing shall be insartéd nameiy:-

"FORM - XiIl (&)
(z2e rule 32 - B)

 ANDHRA PRADESH POLLUTION CONTROL BOARD
HUDA COMPLEX, MAITRIVANAM, 2N° FLOOR, 8.R.NAGAR, HYDRABAD - 38.

APPLICATION form for Information Technokogy Industry / Information Technolbgy
tnfrastructure / Telecommunication companies for consent for establishrment / congent
for operation required under sections 25 and 26 of the Water (Prevention and Control of
Poliution) Act, 1974 and sactions 21 and 22 of Alr (Prevention and Control of Folivtion)
Act, 1981 (Central Act No.14 of 1981). ' '

(TO BE SUBMITTED IN TRIPLICATE)
1. GENERAL

1.1 Name, designation, office Address
with tefephone No, Fax no, e-mail of
the applicant / occupier finchugtey/.
insfitution, -

1.2 Investment of the D.G.Sat (5) He.
{i.e. cost of DA set, GChimnay, nofsa
enciosures)

2. LINE OF ACTIVITY o AT industry/IT Infrastructures /
Telecommunication companies

3. LOCATION (s)
- Mandal (8} _

- 31 R.B.No(s). Village (=)

L]

Municipafity(s} _—
2.2 Specify the propossad jocation
4 WATER POLLUTION

4.1 Source of water for the industry
4.2 Daily water consumption
Domestic {in Kilo Liters)

4.2 Daily waste water dischargs

Domestic (In Kilo Liters)

4.4 Proposed effluent treatmeant facilities

4.5 Point of disposal

L
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5.1

Note:

6.1

6.2

8.3

AR POLLUTION
Datails of DG set () with capacily in
KVA
a) Fuel {litre / he}
b}  Stack height inmis
- from groun.d iy
- above the shed / roof
&) Noise Pollution Contral

MERsEUIeS

i) The minimum stack height shall be calsulaled based on the foliewing
formula L&, as per Central Pollution Control Board guidslines,

H = h«D.2 VKVA _

H = heighi of stack in melars.

h = heighl of the building in meters, where D.G. setis installed,
KVA = Total generalor capacity, :

o

i} Suitable acoustic enclosures to the DG set shall be provided (o mest the
foliowing amblent air quality standards.

 Area | Category of Area/ Limits in dB(A) Leg |
Code Zone Day time Night Time
(&) {Indystrialarea | 75 70
(B) Commercial area ga 1 Bo
(C) | Hesidential area 55 e 35
) Silence Zone 50 40

DECLARATION:

| ¢ We further declare that the information furnished in the application /
appendicasad plans is correct to the bast of my knowledge.

| / We hareby agree {0 abide that in case of change in fing of activity / capacity of
DG set, & tresh application Tor consent shall be made and until such consent i

granted, no changs shall be made.

I/ We heretny‘agree to provide stack height and acoustic enclosure{s) 1o the DG
selfs) as furnished in the application. .
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6.4 |/ Wa heraby undenake to furnish any other information calied by the Board Fom

tima i lime,

Enct: (1) Site plan
(%) Location plan

Placs . Signature of promoter or autherized

Data_

Encl: As above

Derson in ink

(Name in Block letlars)

Pesignation”

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH)

H.5. BRAHMA
PRINCIPAL SECRETARY TO GOVERNMENT

To

1. The Member Secretary, Andhra Pradesh Pollution Control Board, Myderabaed,

2. The Commissioner of Printing, Stationery & Stores Purchase (Pri.wing),
Hyderabad (with a reguest to publish the above notification In the
Extraocdinary Issue of Andhra Pradesh Gazette and supply 10 coples of the -
Gazetiz notification soon after its publication). ,

3. The Principal Secratary to Government, industry & Commerce Department.

4. The Comunlssioner of Industries, Chiragali Lana, Abids, Hyderabad,

5. The Secretary, IT & Communications Departmant. ‘

8. The Principal Secretary to Government, Municipal Administration & Urban
Development Department.

7. The Sscretary to Government, Hotising Department,

Copy to:-

8. Principal Secretary to Chiaf Minister

3, P.5.to M (F&E), Andhra Pradesh Secretariat, Hyderabad,

18, Law (B) Departtment, Andhra Pradesh Secratariat, Myderabad.

1. SF/SC

i/ forwarded by order/

Sd/-
SECTION OFFICER(FAC)

@




| Technology hfr&stmcturﬁ/l“eiecorrmu_niaatior_z Compan fes installing Diesel

LATEST AMENDMENTS

1. Amandment ta the Andhirs Pradest Water (Prevention and
' Control of F’o!!utimh}-ﬁufes,.1975- :
[G OMs No. 113, Envirerumen Forests, Seience & Technglogy (Env,),
| dazed 91220027 R

In" exercise of the powers confered by Section 64.0f the Water
(Frevention and Control of Polintion). Act 1974 (Ceniral Act No. § of
1574), the Goverrnment of Andhra Pradesh after censultaion with the Stare

~ Pollution Contral B oard, hereby rmalee fhe following arnerdm ent to the Andhra

Pradesh Water (Prevention and Conro] of Pollution) Rules, 1976 issued i
G.0 Ms.No.559, Housing, Municipel Administratiag and Urban Development
Bepartment, dated the 4th December, 1976 ag subsequently armended from

time & time.
f ' AQME‘, INDMENTS

In the said rules, after Rile 32~A, the Tolowingr skl be Inserted, .
namely:— C ‘ L

w A1) ¥32-B. The Informaliog. Technology Industry/Informati og
Generator sefs shallalso male anapplication to the Azdhre Pradesh Pollytion
Control Board, Hyderabad in Form 377 '(B) for the PUpose specitied i
Rule 32, The State Board shell 1551 aclmowledgemtgt, which would serve
the mrpose of consent md there is ng need for the mdustyy ta obtain
periodicsl renewal of copsen: tll such time that a wnit rncadiﬁ-ask’changts it
lie of ackivity and/or nereases e existing Dipsel Genaators get fapacity.
Such application ghall be aceompanied by such fees specified by the State
Buard. The State Board may' conduct randorn checks and or call for
infomation from any of these wunits and 155U¢ a fomal i_::onsent order

. preseribing sujtahle standards/condions a5 deemed fit by fhe Stale Roard

O7 willidrawy the acknowledgzem et gready issued ag the Gise rmay ha”,

(2) I the Schedule-I afier Forrn X’Zl]l/(x{x) the following shall be inserted,

narmely ; —



[32)

LAW RELATING TO ENVIRONMENTAL POLLUTION AND PROTEETION

“Forou-X 111 (B)
(See Rule 12-B)
Andhra Pradesh Pollution Coutro} Boeard -
HUDA Complex, Maitrivararn, 2nd Floar, §.R. Nagar,
Hyderabad-38.

Application form for Information Technology Industry/Information

Technology Infrastructure/Telecommurication Companies for consené for
establishment/consent for operation required under Secrions 2.5 and 26 of
the Water (Prevenlion and Control of Pollution) Act, 1974 and Sections 21
and 22 of 4ir (Prevention and Control of Pollution) Act, 1981 (Ceneral Act
No. 14 of 1081]), : :

1.2

32
4.1
4.2

4.3

4.4
45

5.1

' (To be subxnitted fa Triplicate)

General

Narne, designation, office Address

with ielephone No., Fax No., e-mmnil

of the applidant/oceupier/industry!

institution. _

Investment of the. D.Gr set(s) R3¢

(t.e. cost of DG set, Chirimc:y,no&w

enclosureas) '

Line of Activity ¢ IT Industry/Infrasructures/
| Telecomrnunication cornpanies

Location(s) : :

R.8.MNo.(8) ......... Village(s)....... Mandal{s)...... _

Municipality(8) ..oooovies oo DiStACH(S). . rerenenr SRR e

Specify the proposed locatiozﬂ : '

Water Pollution |

Source of water for the industry :

Dally water consumption dornestic

(in Kile Liters) © -

Daly waste water discharge domestic

(in Kilo Liters) :

Proposed effluent treatment facilities .

Point of dispesal

Air Pollution :

Details of DT set(s) with capacity in

KVA

() Fuel (Iiter/Tu)

a6
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Latesr Ameﬂ drients R

(b) Stack height in mits
- from ground leve]
- &bove the shed/roof
(c) Noise Polintion Control measwres :
Note:-- (i) The minimurn stack helght' s]w I te calenlaicd basced on the
following formule i.e 25 per Central Poliution Cm‘atrol Boerd
zuidelines.

H = h+02 VIVA

H = height of stack in TTRTETs. : T
h = height of the building 3 mma e1s, wht,,ra D.G.setis :mqtaﬂad
KVA = Total generator capacity
(i) Suitsble acoustic encloswes ta tha D.G. set shall be provided to
meet the following ambient air quality standards.

Area Category of ' Limits o dB( A) Leg
code Area/Zone :
Day Time Night Tirne .
(A} Industrial arca, ' 75 70
(B) Commercial area | 65 55 '
... (€) -Residential area - 35 45 -
. (D) Sitence Zone T s 40 e e

6. Declaration: .

6.1 " I/We further declare that the information fumished | in the &pphcahfm/
appendicesed plans is correet © the best of my knowledge

6.2 I/We hereby agree to abide thet in case of changein line of activity/

capacily of I set, a fresh application for comsent shall be made and
until such consent is granted, no change shall be mude,

63 I/We hereby agree fo provide stack height and mcoustic ancloswa(s)
tothe DG set(s) as fumnished in the application. '
6.4 I/We hereby undertake to fumish a:ny other information called hy tﬁhﬁ-
- Board fTom time to time. :
Encl: (1) Site Plan 1
(2) Location Plan

Place. oo . Signature of promoter or
Date . e authorized person in ink
Brcl Asabove ‘ e

e R T T ———

(Name in Block letters) -

Designation®’,

B+
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GOVEANMENT OF TELANGANA
ABSTRALT
EFSET Department - Withdrawal of the powers delegated to GM, DICs to jzsue
acknowledoment frorm pollution sngle to 551 units, other than 66 categories of
polvting SET wunits — orgers — issuad.

ENVIRONMENT, FORESTS, SCIENCE & TECHNOQLOGY (ENV) DEPARTMERNT

G0 ME N, 66 ‘ ated: 28-10-2016
Read the foliowing:-

1. GOg issued Dy the Stzte Government on polutiog S8 units 1=,
G.0O.Ms. Nes 26 & 27, datad: 19.04.1994, .0 M=l No L & 3 datag
23.01.19%95.  G.0.Ms. Nps B0 & Bl deted:  22.05.1%96
G0 Me. N 85 B BE dated: 22.09.2001 amd G.O.Ms. No.23 & 24
deted: Z2.02.2007.

2. Circuiar Memo No 94/ T5PCB/Categorization/MO/2016-93, dated:
16.04.2015.

3. Director of Industrigs L Ne. 12-201a-1782/TSIPASE/TSPCE /2016,
dated:28.07. 2016

4. From M5 TSPCE, Lr.No. 94/TSPCB/categarization /MO, 2018-

13005, dated. 26.08 2016,

WA W

DRDER:

In his letter 3 read above, the Maember Secretary, Telangans State
Pollution Control Board has inforrned the Stete Government eartier issued
© O for identification of pelluted Imdustrizs in 537 wnits other than thogea
polluting units exempted from obtaining reaular comsents of the Board.
Powesrs were defegated to the General Managers of Ristrich Industries Centars
to Issue Acknowledgement from pollution angle to the S5I urits other than
the identified pelluting 551 units on behaif of Pulution Contro! Scard which
would serve the purpose of consent of the Board., The Member Sseoratary,
Telangansg State Pollution Control Board has therefore, reguesiad to withdraw
the powers delegated to GM, DICs to issue acknowledgement from pollution
angle (o 551 unity ather than 86 catepories of Palivting 55T units in the skate.

2, In their Circular mamo 2™ read above, the Telamgana State Poliuiion
Conmtrof Board has izsued caritain instructions as per the Qanbtral Poliution
Control Board  directions under ssction 18{1)(E) of the Water (Prevantion &
Contred of Pallubion) Act, 1981 regarding harmobizstion of dassification of
industrial sectors under Red/Grean/ White Categories instructionss c

3, Government after careful examination of the above  proposal of the
Member Secratary,  Telangana State Pollution Contre! Board, herzby
~ withdraw the powers delegatad to GM, DICs to issue acknowledgement from

poliution angle to 55T units in respect of the S81 unitg other than the 68
categories of polluted S5I units listed in the GO's 1* read above,

d., The Member Sacratary, Telangsna State Pollution Control Boprd akish
take necessary further sction, sceordingly.

(BY ORDER AND IN THE NAME OF GQVERNQR OF TELANGANMA)Y

B.K. MEENA
PRINCIPAL SECHETARY TO GOVERNMENT

T
The Member Secretary, Telangana Stats Foliotion Control Board.

7.0
- 2:-

Ty




00y fo -

The Director of Industries, Governmant of Telangana, Chirag Al Lane,
Hyderabhad, ' ‘

The Vice Charmin and Managing Director , Ststa Fingnce Corporation,
Hyderabad. :

The Secretary to Government of india, Ministry of Environment and Forests,
New Diathi,

Tha Law(g) Dapartmant,

SF/SC.

//FORWARDED 1 8Y ORDER//

HECTION QFFICER
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GOVERNMENT OF TELANGANA
ABSTRACT

A
: EEJ {)rcvﬁ”—}\y&\
IS0 08 Jii ot
=

Poilution Control Board in respect of analysis for various Amalytical
parameters and sampling charges for the Water, Waste water, Soil,
Hazardous Waste, Air/Fugitive Emissions, Source Emission, Noise Monitoring,
Auto Exhaust Monitering and Ambient Alr Ouality Monitaring - Netification -

Telzngana State Poliution Control Board - Fee payable to Telan

G.0.Me.No. 26 Dated:; D4-06-2015
Read the following:

1. Central Pollution Control Board Notification

No.legal/42(3)/87, Dt.15-06-2608. _ N
5. From the M.S., TSPCB, Lr.No.076/TSPCB/LAB/ C 5
150/2014-468, Dt 24-12-2014. e
£ ﬁxﬂ"ﬂ:-: ’ W
. = G
GRDER: [ o

The Member Secretary, Telanganz tate Pt ontrol Boald vide

reference second read above hes informed that tll now the aJQPTat ries ;}1‘(
' "

pellution Contral Board have been collecting fee in rggpettNof analysig

various analytical parameters and sampling CcR@rges) s rr‘per bl
G.0.Ms,No.111, DE.16-10-2007 issued by the erstwpdie. rﬁ-ﬁ’ﬁént of
Andhra Pradesh. The Central pollution Control Board has reviséd the analygis

charges vide notification first read above and the same Is being followed by
the Central Pollution Control Board for coliection of analysis charges,

The Member Secratary, Telangana State Polhution Control Board has
further stated that after bifurcation of the State, there is need. of Issue of
(.0, for sampling and analysis charges for various parameters available with
Telangans State Pollution Controf Board, Accordingly, the Board in its 1¥
meeting held on. 18-02-2015 vide Resolution No.20 have approved the
revision of fee payable to Telangana >tate Rollution Centrol Board in respect
of analysis for various enalytical parameters, on par with the Centraf
Pollution Control Board rates, The Member Sacretary, Telangana State
Poliution Control Roard has therefore requested to issUe  RNECESSErY
notification in tha matter. :

_ Government, after careful examination of the matier, accept the
proposal of the Mamber Secretary, Telangana State Pollution Conirel Board
for enhancement of fee payable to Telangana >tate pollution Controf Board in
respect of analysis charges and hareby issug the following notification which

]
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shall be published in the Extraordinary issue of the Telangana Gazette,
Ot.04-06-2015.

NOTIFICATION:

In exercise of powers conferred under sub-saction (2) of Section 52 of
the Water (Prevention and Control of Pofiution) Act, 1974 read with the rule
28 of the Talangana State Water (Prevention and Control of Pollution) Rules,
1876 and sub-section (2) of section 28 of the Air (Preventinn and Control of
Pollution) Act, 1981 read with Rule 34 of the Telangana State Air (Prevention
and Control of Pollution) Rules, 1982, the Governar of Telangana hereby
authorize the Telangana State Poliution Contro! Roard to collect the fee in
respect of analysis for various anaiytical parametars and sampling chargas
for the water, waste water, soil, hazardous waste, gir/fugitive emissions,
souree emission, noise monitoring, suto exbalst rmonitering and ambient air
quality monitoring as per tha price list Annexed to this Notification as per the
prevailing rates of Central Pollution Control Board, subject to revision In retes
from time to time. '

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF TELANGANA)

RAJESHWAR TIWARI
PRINCIPAL SECRETARY TO GOVERNMENT

T

"!'“ﬁ; Member Secretary, Telangana State Pollution Control Board,
Hyderabad (we) : ‘

The Commissioner, Printing, Stationery & Stares Purchase {(Printing Wing)
Telangana State, Hyderabad (we) (with a request to publish the
Notification in the Telangana Gazette Extraordinary, Dt.04-06-2015

- Copy to: . o

The Secretary, GOI, Min. of EF&CC, New Deihl,

The Member Secretary, Central Pollution Control Board, New Delhi (we)

The Law (D) Department, Govt, of Telgngana, Hyderabad.

The Inf. & Tech, Dept., Govt. of Telangana, Hyderabad (with a3 request
o keep the Notification on wep-site)

s#/Sc
// FORWARDED :; BY ORDER // ™
SECTIONGFFICER




ANNEXURE

(G.O.Ms.No. 28, EFS&T (Env.) Dept, Dt04-06-2015)
SCHEDULE OF SAMPLING AND ANALYSIS CHARGES

A. SAMPLING CHARGES

i

Sampling charges for ambient air / fugitive emission samples:

S.No. Typeofsampling Charges rnFisw
1. Air monitoring: :
a. Sampling {upto sach B hra.) for suspanded parficulate matter 2000.00
and gaseous poliutants,
b. Sampiing (24 hrs.) for suspended particulate matter and g000.00
gaseous pollutants.
¢, Sampiing of volcmle prganic c:c:mpounds (VOCs) benzene, 2000.00
toluene, xylene
‘ d. Sampling of polyarprnatic hydrocarbons (PAHs) 2500.00
Note: (i). Transportation charges wifl be separate on acluals

(if). Sample analysis charges of raspective pararnelers will be extra as per fist.

Source emission monitoring / sampling charges:

Type of sampling

| Charges inRs. |

a. Sampling / measurament of velocity, fiow rate, temp. and molecular
weight of flue gas (each specific location / each sample in duplicate 5500.00
for the mentioned paramsten) N
b, Bampling of 50 / NO2 200000
‘‘‘‘‘ c. Sampling of PAHs 3000.00
d_Samphng of VOCs /87X 177 BEDW ‘
Naote: (. Transportation charges will be separafe on actuals. o

ii.

(ii). Sample analysis charges of respective parameters will be extra as per list.

Noise monltoring:

. ; Type of sampling Chargas in Rs.
First moniforing 400000
Each subsequent monitoring within same premises 2000.00
For 08 hours centinuous moenitoring or more 10,000.00

Noie:

{1},

Transportation charges will be separate on sctuals.

(i, Sample analysis charges of respective paramelers will he extra as per list.

a8




iv. sSampling charges for water and wastewater samples,
R— o i
S.No. Type of sampling Cha;%es "
t. | Grabsampling: T T e -
1. Grab sampling / sample / place 85000
N 2. Forevery additional grab sampling at same point 250.00
2. Composite sampling:
1. Composite sampling / sourca / place upte 8 hrs. 1000.00
- do - upto 19 hrs 2000.00
-do- wpto 24 fira 3000.00
2. For avery additional compaosite sampling / same place but
different source - uptc 8 hirs, 550,00
- do - Wpto 16 hrs. 1100.00
~ g - upto 24 firs. 1650.00
3. | Flow rate measuremant / souros - once 400.00
-do- - every additional 150.00

Note: (). Transportation charges will be separate on actuals,
(). Sarmpie analysiz charges of respoctive parameters will be exira as par list

V. Sampling charges for Soil samples:
— - —
Type of sampling Cha;;gseg "
Grab sampling / sampis / place - B00.0D
LFDI‘ additional grab sarnpling / sama piace 300.00

Note: (). Transportation charges will be separaie on scluals. |
(). Sample analysis chargss of respective parsmetars will be extra ag par list,

v,

L)

Hazardous waste sampie collection chiarges at the premises of industry /

import site / disposal site:

Type of sampling

[ Charges in
Rs,

intagrated sample colfection charges

; 1000.00 ‘

Nofe: (i). Transportation charges will be separate on actuals,
(if). Sampie analysis charges of respeciive parameters will be extra ag pearlist,

44




B, ANALYSIS CHARGES:

1. Analysis charges of ambient Alr / Fugitive Emission samples:

Parameters (Air)

Charges in Rs.

1 Ammonia 600.00
LA Analysis using dragger (per tubg) 400.00
3 Banzene Joluene Xylene (BTX) 1000.00

4, Carhon monoxide §00.00
5 Chicring £00.00

g Flucrige {gaseous) 600.00

7. Fluoride (particulate) 500.00

8 Hydrogen chioride 600.00 |

g Mydrogen suiphide . 500.00

10. Lead & other metals {per metai) A5 mentioned in

' respective group
of clause 5

11. N, 500.00

12, | Ozone — {000.00

13, Paly Aromatic Hydrocarbons (PAHS) As mentioned in

respective group
S of clauss 5 |

14. Suspended Particulaie Maiter (SFM) 600.00

15. Particulate Matter (PMa ) 1600.00

8.1 Respirable Suepended Particulate Matter (PM,q) 600.00

17. | Sulphur dioxide o 600.00

18, | Volatiie organic carbon 200000

19 1 Trace metals on ar Alter paper using EDXRF TTA000.00

Aluminfum, anfimeny, arsenic, barium, bromine, par filter paper
sadmium, calcivm, cesium, chloring, chromium, cobailt,
| copper, nallium, germanium, goid, iedine, iron, '
fantharum, lead, magnasium, manganese, molybdenum,
-nickel, patiadium, phesphorous, petassium, rubidium, ,
rutharfordium, selentum, silicon, sitver, sodium, strontium,
suiphur, tellurium, tin, ftanium, tungsten, vanadium,
YiHerbium and zine
20. Water extractable iong in air parficulate matter using ion
chromatograph {IC)
i, Processing / pretreatment charga per sampla 300,00
(filter papan ‘
i, Cations (Na®, NH.' K7, Ca™, Mg™) and
Anions (£, Brf, G, NQy, NOy, 50 & 1200.00
po4™) (for 12 ions)
21 Organic and slemental carbon (DC/EC) on quartz filter 2000.00

paper o
: g

(&0




2. Anatysis charges for Source Ermission parameters:

T8 T'Volatile organic compounds (VOCE)

S.No, ' _Parameters_ [ Charges in Rs.

1 Acid mist ‘ 8000

2. Ammoma 600.00
3 Carbon monaxige - B00.00 |

4 Chiorine | - 500.00

5 Fluoride (Gaseous) T 600.00

g Flucrides (particulate) 500,00

7 Hydogen chionds 1 500,00

8 Hydrogen suiphide 600.00
9. | 'Oxides of nitrogen 500.00
"""" 10, | Oxygen T 500,00 |
11, Polyeyclic Aromatic f“iydror;arbdﬁs (particuiate) As mentioned in
respective group of

—— . . L blause 5
12 Suspendad particulate matter 800,00
13, | Sulphur dioxida T 500.00
14. | Banzene Toluene Xylena (BTX) - 1500.00 |

A5 ] Volatile organic ¢ 3000.60

3. Ambient Air Quality Monitoring using on-line menitoring instruments by

Mobile Van:

" Paramaters

Charges in Rs,

PIM10, PM2.5, 802, NOx, SPM, CO aiong with matecrological

data viz,, temperaturs, humidity, wind speed, wind direciion

R=.3,600/hour (Min,
charges Ra 12,000/-)
+ Ra/50.00fkm. run of
the van for 24 hours

monitaring

4. Auto Exhausi Monitoring — One time checking of vehicular exhaust:

Parameters

Charges in Rs,

Carbon Menoxide %

Mydrocartbon, PRPM

smoke density, MU

Az per rate notified by
Tranapor
Deparirment,
Hyderabad




5. Analysis charges of Water & Wastewaier samples:

[ 5.No. | Parameters Charges in Rs. |
| | PHYSICAL PARAMETERS
1. Condustivity - 50.00
2 Odour - 80,60
3, Sludge volume indax (S.V, L) 200.00
4. Solids {dissolved) 100.00
2 Solids (fixed) sach 150.00
g, . Solids (voiatile) each 150.00
7. | Suspended Sofids 100.00
8. Termperature B0.00
8. Total solids . 100.00
10, | Turbidity 50.00
A Velocity of flow (current meter) 200.00
12, Velocity of flow (others) . 550,00
CHEMICAL PARAMETERS
13, | Acidity 100.00 |
14. | Alkalinity 100.00
15. Ammeonical Nitrogen _ 200.00
18, Bigarbonate 100.00 |
7. Binchemical Oxygen Demand (BDD) 500,00 |
18. Bromide . 100.00
18. Calcium (titrimetric) 100.00 )
20. . | Carbon dicxide 100.00
21 Carbonate 100.00
22, Chioride 100.00
23. | Chlorine Demand . 200.00
24. Chlonneﬁas;dual 100,00
25, Chemical Oxygen Dermand (C o) 350.00
28. Colour —— e £0.00
27. |Cyanide | ~ 350.00
28. Detergents ‘ 200.00
29. Dissolved oxygen 100.00
30. . | Fivoride 200,00
31 H, Acid 350.00
32, Hardness (calsium) 100.00 |
33, Hardness (total} 100. DD
34 lodide 100.00
35, Nitraie Nifrogen 200.00
38, Nitrite Nitrogen 200,00 |
37, Percent sodium » 600.00
38. Permanganats vaiue 206.00
30. pH £0.00 |
40, Phosphate (ortho) 200.00
41. | Phosphate (tofa]) 350.00 !

.l oL




Charges in Rs.

S.No. Earameters ”
42 Salinity 100.00
43. . Sodium Absorption Ratio (SAR) 500.00
|44, | Settlable solids 100.00
45. | Silica 200.00
|46, | Sulphats ] 150.00
47. | Sulphide 200.00
A8 | Total Kialdahi Nirogen (TKN) 350.00
49 Urea Nitrogen . 350,00
50. | Cations (Na’, NH.", K¥, Ca™* Mg™) and Arions (F, Br, 1200.00
Cr, NOs, NOy, 80, & PO4™) in surface and ground for 12 ions
waler sampies using ion chromatograph
o1, | Processing and pretreatment charges for sample 500.00
52 | Atuminium 300.00
53. | Antimony 300.00
54 | Arsenic 300.00
.85 ! Barjum — 300.00
56. Benyllum 300.00
.27 | Boren . 300.00
"] bB Cadmium 300,00
| 28 | Chromium hexavalent 200.00
B0 Chromium total 300.00
61. | Cobalt . 300.00
82, Copper 300.00
b3 oo T 300.00
64, Lead 300.00
G5, | Magnesium 200.00
) Manganese ) ap0.00
|67 | Mereury (Processing & Analysis) 800.00
B8. | Moiybdenum 200.00 |
69, | Nickel 300.00
70, | Potassium 200.00
1. ITin 300.00
72, | Selanium 300.00
73 I Silver i 300.00
74, | Sedium . 200.00
|75 | Strontium 300.00
76. | Vanadium 200.00 |
7T Zine 300.00
Organe chlorine pesticides {QOCPs)
78, Processing / pretreatment charge per ssmpie 1008.00
76| Aldrin 400.00
80. Dicofol . 400.0D
&1 | Digldrin 40000
§2. Endesulfan-| 400.00
83, I"Endosuifan ] 400.00°

103




5.No. Parameters Charges in Rs,
84. | Endosulfan sulfate S 200,00
BS. Heptachior 400.00
86, Hexachiorobenzgne (HCB} 400.00
87. Methoxy chlor e 400.00
g8. o,p, DT 400.00
89. ipop- DDD N 400.00
90| p, p-DOE 400,00 |
81, 1o, p"DOT 400,00
52 | u-MCH 25060
3. | p-HCH 400,00
g4, LXHCH. 400.00
.95, | &-HCH 400.00
Organa Phosphorous Pesticides (OPPs) ‘
a8, Processing / pretreatment charge par sample _H 1000.50
g7. Chlorpyriphas 400.00 |
38. | Dimethoate 40000 |
89 Ethion . 400.00
100. Malathion 400,00
101, Mononroiophus 406.00
i02. Parathion-methyl 40C.00
103 Phorate 400.00
104, Phosphamidon 40C.00
105, ! Profsnophos 400.00
108 Quinalphos 400.00
' Synthetic pyrethroids (3Ps} T
107, Processing / pretreatment charge par sample 1000.00
108. Deltamethrin . 400,00
169, Fenpropethrin T400.00
110, Fenvalerate ADO.00
111 a-Cypermethin 400.00
112, B-Cyfiuthrin e 400.00
113. 1 4-Cyhalothrin 400.00
Herbicides
114. Frocessing / pretreatment charge psr sample ) 1000.00 |,
118, Alachior _ 400.00
116. | Butachior ) 450.00
117. Fluchloratin _400.00
118, | Pendimethalin 400.60
Polycyclic Aromatic Hydrocarbons (PAHs)
119. Processing / pretreatment charge per sample Tt 100C.00
120, | Acenaphthene 400,00
121. Acenaphthylens _— 400.00
122 | Anthracena e 300,00
123. Banz{manthracens - 4D0.00
124, Benz(aipyrene 400.00
125, Berz{bifluoranthens 400.00

ley




Charges in Rs.

8.Mo, Paramneters .
128 Benzo(e)pyrens 400.00
127. Benzo(g,h peryiens 400.00
| 128 Benzo(k)fluoranthens 400.00
129, _{Chrysepe 40C.00
130, Ribenzo(a, hanthracans 400.00 |
131 Fluoranthens 400.0_\[14
132, Fluorens 400.00
133. Indeno(t,2,3-cdipyrens 400.00
134, Naphthatene 400,00
FCE‘:S. Perylens 400.00
136. Phenanthrene 7 T 400.00
| 137. Pyrens S 400 .00
Polychlorinated Biphenyls (FCBs]
138. Processing / pretreatment charge per sample 1000.00
138, Aroclor 1232 N 400.00
140. Aroclor 1242 400.00
141, Aroclor 1248 400.00
142 Aroclor 1254 400.00
143, Aroclor 1260 400.00
144. Aroclor 1282 400.00
Tri Halo Methane (THM)
| 145. | Processing / pretreatment charge pET sample 800.00
148, Bromo dichioromethane 400.00 |
| 147, Bromeform 400,00
148. Chloroform 400,00
148, Dibromo chioremethane 400.00
Other organic parameter
150, Adsorbable organic halogen (ADX) 2000.00 |
..... 151. Tannin / Lignin 350.00
152, Oil & Grease 200.00
| 153, Pherol - 200,00
154. Total organic carbon (TOC) v00.00
1385, Volatite organic acids ‘ ) 250,00
BIOLOGICAL TEST B
| 158, Bacteriological sample collaction 200.00
157, Benthics organism identification & court 800.00
(aach sample)
| 158, | Benthics organism sampie collection __1000.00
168, Chiorophyll Estimation §00.00
1180, [ECol (MFT technique) 400.00 |
161. E.Coll (MPN technigue) 7" 350.00
162, Faecal Coliform (MFT techrique) 400.00
163, Faescal Coliform (MPN technigue) 350.00
164. Faecal Btreptosocc (MFT technique) 450.00
185, Faecaf Streptococe (MPN technigue) 400.00

{0
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S.No. Farameters Charges in Rs.
166, | Plankion sample collection - 250,00
187 | Plankton (phytoplankion) count o 500.00
EED) Plankton (zooplankiom) count o 500.00
168. Standard Plate Count 200,00 |
170, Tolal Coliform (MFT teshnicue) 400.00
171. | Total Coliform (MPN technigue) 350.00
172. Totalplate count 350.00 |
173. Toxicoiagical — Bio-assay (LCs) 2B00.00
174. | Toxicalogical — Dimensionizss toxicity Test 1600.00
Note: (:) Sampiing charges for water and wastewater samples will be additional as

per fist, but subject lo min. of Rs. 500~ irraspective of number of sampies.
(i) Transportation charges will be additional on actual basis.

6. Analysis charges of Soil 5301:3!95:

Gmharges In Ra.

§.No. . Soll Parameters
1 [Ammonia 300.00
2. Bicarbonate 20000 |
3. Boron o 400.00
4. Calciurm - 150.00
5. Calcium carbonate 350.08
B, Cation Exchange capacity (CEC) . 400.00 |
7. Chiorida 150,00 |
8- lColowr 100.00
3. Electrical conductivity (EC} 100.00 |
10. Exchangaahle sodium percentage (ESP) 550.00
11 Gypsum requiremert 320.00
12, H.Acid 400.00
As mentioned In
13, Heavy metal respeciive group
. at Clause &
Trace metals on air filter paper using EDXRF
Alumirdurm, antimoeny, arseniz, barium, broming, cadmium,
galasium, casium, chiorine, shromium, cobalt, copper,
gallium, germaniurm, gold, todine, dron, lanthanum, lead,
14 magnesium, manganese, molybdaenum, nickel, palladium, 4000.00
phosphorous, potassium, rubidium, rutharfordium, .
selenium, silicon, silver, sadium, strontivm, sulphur,
tefurium, tin, tilanium, tungsten, vanadium, Yitarbium and
ZinG
15. Magnamum ‘‘‘‘‘‘‘ 300.00
16, | Mechanical soll analysis (c.mi texiure) 150,00
17. Nitrate 300.00
18, Nitrite o 300.00
19, | Nifrogen available © 350.00
20, (rganic carbon / matter (chemizal mclhod) 380.00
As mentioned in
21. Polycydlic aromatic hydrocarbons {(PAHs) rezpective group

at Clause b

N
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| S.No. [ . Soil Paramafers ,. | Charges in Bs. |

As mentioned in
Polychlorinaied Biphenyls (PBs) respective group
at Claysa 5
As mentioned in
Pesticides (each) ‘ raspactive group
at Clause &
| pH o 100.00
| Phosphorous (availabie) B - 400.00°
! Phosphate (ortho) ' 300,00
Phosphate {ictal) ‘ . 400.00 |
Potash (available) ) 200.00
Potassium | _ 30000
SAR in soll extract ' ] . BBD.O0
Sodiurm : ‘ 300.00
Soil moisture 100,00
| Sulphate 200.00 |
Sulphur ‘ 350.00
TKN | 400,00
TOC 550.00
.| Total waler soiuble salts .‘ , 200.00 |
L 38 | Water holding capacity - 100.00
Nate:. (). Sampling charges for soff samolas shall be as per fist.
{). fransportetion charges will he additional on actusf basis.
7. Apalysis charges for Hazardous waste samples
[ &.No. | Parameters | Charges in Rs. |
L. 1| Preparation of [ sachate (TCLP extract 7 Waisr extract) | 1000.00 |
. As mentioned in
e Determination of various paramaters in Leachate respective group
! at Clause 5
L3 ['Flagh point 7 ignitibiity . . 550.00
’_ 4. | Reactivity ] . | | 550.00 ;
8. | Cormrosivity o | . 550,00
|_6. T Meastrement of toxicly | - ’ i
r ' | - LCg ] zsoo.opm{
f - Pimensionless foxiciy _1800.00
7. | Total organic carben 500.00
8. | Adsorbable organic halogen (AQX) . . 2000.00 |

8. AQC Participation Fees:- To ba charged by TSPCE from recognized laboratoriss
for analytical quality control exarcise

S.Na. | Parameters | |

’ ’ Laboratories of Gevt. £Sami Govt, / Pubic Secior J

}

]

|

Cha_[gig in Rs, }
10,000,00
‘IS,DDD.‘C)E.)~

Undertaken / Autonsmous bodies
| 2 {Private setior laboratories




